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PROF. MADHU DANDAVATE
(Rajepur): Permit me. Sir, to read
out one observation which you made:

“1 think it is right and proper
that he should come forward with
a statement in the House because
it has happened for the second time
and explain why this has happened
for the second time. This House
should not be taken for granted.
At least, as long as I am in the
Chair, I will not permit to my
knowledge this House being taken
for granted in this way.”

Chen, Mr. Banerjee has rightly com-
nented:

“When you are not in the Chair,
we shall occupy the Chair and main-
tain the decorum.”

MR. DEPUTY-SPEAKER: We have
mly one day. tomorrow He has to
nake 11 tomorrow.

SHRI S. M. BANERJEE: You :r*
aware, Sir, that tomorrow the 1
3abha 1s scheduled fo adjourn sine
2ie 1 would request through you the
Mimister of Parliamentary Affairs to
sonvey to the Minister of Railways
‘hat he should make a statement to-
morrow telling us how many em-
ployees are still to be reinstated, how
many cases have been withdrawn,
how many cases are still pending and
0 on. This is necessary so that those
people who are in the streets know
whether the assurance given by the
Railway Minister is going to be ful-
filled or not. I would request you
Sir, to direct the Railway Minister to
make & statement.

MR, DEPUTY-SPEAKER: The
Minister of Parliamentary Affairs will
tonvey. He has heard you.

SHRI S. M. BANERJEE: Please
convey to the Railway Minister that
he should make a statement to-
mOrTow, :

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFATRS (SHR! K. BAGHU RAM-
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ATAH): I have heard you with all
earnestness, You have asked me to
convey to the Railway Minister. 1
will do it.

SHRI S. M. BANERJEE: You use
your power to persuasion as you do
with us and see that the Railway
Minister makes a statement tomorrow.

——

1350 hrs,
MOTION RE:

SUGAR INDUSTRY ENQUIRY
COMMISSION REPORT.

MR. DEPUTY-SPEAKER: Now, we
take up the motion of Shri Madhu
Dandavate.

PROF. MADHU DANDAVATE
(Rajapur): I move:

“That the this House do consider
the Report (1974) of the Sugar In-
dustry Enquiry Commission—Vol-
umes I and II, laid on the Table of
the House on the 26th August, 1974."

Before I offer my observations on
the contents of these reports. I would
like the House to recall the back-
ground and the manner in which the
Sugar Industry Enquiry Commission’s
reports were laid on the Table of the
House.

The Bhargava Commission has sub-
mitted its report concerning the na-
tionalisation of the sugar industry on
15th May, 1973. According to Section
4(3) of the Commissions of Inquiry
Act, 1952, it is obligatory on the Gov-
ernment that whenever reports by
Commisscions of Inguiry are submit-
ted to the Government, within six
months of the submission of the re-
ports to the Government. they should
be laid on the Table of the House
along with the memorandum of ac-
tion taken on those reports. For fif-
teen long months this House waited
for the Government and the Minister
for Agriculture to lay these reports
on the Table of the House, but, un-
fortunately, for long 15 months these
repoﬂswerenotatallplacedovthe
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Table of the House. Therefore, on
20th August. 1974 I raised an issue of
privilege against the Agriculture Min-
ister, Shri C. Subramanian for his
fajlure to abide by the mandatory
provistons of the Commissions of In-
quiry Act, 1852, I raised a privilege
issue whilst some of my friends on
that side of the House raised it as an
issue of propriety and only the modus
operandi followed by us was different,
but, basically. on both sides of the
House the issue was one of failure of
the Government in tahle ihege reports
before the Parliament in time. On
that occasion, the Minister of Agri-
;ulture came forward with some
legal quibbling. He sharply argued
like a lawyer, but I was convinced
on that occasion that very often law
make a mind sharp by making it
narrow. That was exactly what has
happened in the case of the Agn-
culture Mimister. He put forward
the plea before the House and the
Speaker, that the Bhargava Commis-
sion report on nationalisation of
sugar industry submitted to the Gov-
ernment on 15th May 1973 was essen-
tially an interim report and. taking
shelter behind this plea that it was
just an interim report, he assured the
House that since the submission of the
last report on 27th February 1974, six
months period has yet not been com-
pleted and what he would come for-
ward before the House at the appro-
priate time with all the available re-
ports that were submitted to the Gov-
ernment. On that occasion, from both
sides of the House, a very specific
plea was made. and I am raising this
issue because now, in the final form,
the reports are already before us and
whatever submissions we had made
on that occasion were justified on the
basis of the reports whose copies have
been made available to the Members
of Parliament. On that occasion, our
contention was that the RBhargava
Commission’s report on nationalisa-
tion of the sugar industry submitted
on the 15th May 1973 was a self-
contained report. Now, the report is
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availan ind if you go through the
reports from the first page to the last.
you will find that that part of the
report on pationalisation of the sugar
industry containg the evidence that
was recorded by the Commission. It
containg the findings of the Commisgion
and it goes a step further and even
the two sets of divergent recommen-
dations made on nationalisation of the
sugar industry made by the two dif-
ferent groups inside the Commission
have been made part and parcel of
the report. So, nothing was left to
be discussed as far as the nationali-
sation of the sugar industry was con-
cerned. No part of this report has
spilled over to the next part and,
therefore, as we contended earlier, it
was a self-contained report and.
therefore, in terms of the provisions
of Section 3(4) of the Commissions of
Inquiry Act, 1952, the Report ought
to have come before the House before
six months were completed. But it
came 15 months later. It came after
15 months of submission of that Re-
port

Anyway we were satisfled with the
assurance given by the Minister at thal
time, That was our achievement
after raising this issue as a Privilege
issue and as an issue of Impropriety.
We got the assurance that the final
report was submitted on 27th Febru-
ary, 1974 and within the stipulated
period this will be brought forward
as required under the provisions of
Jaw. But again the Government fum-
bled. On 26th August. 1974 these two
voluminous reports were laid on the
Table of this House. When they were
laig on 26th August, 1974, on that day
itself, on 26th August. 1974, I came
forward with another Privilege Mo-
tion. T pointed out the mandatory
provision of the Act saying that not
only the Report will have to be laid
before the House, but this is to be
tabled along with the Memorandum
of Action taken. And on the 26th
August, 1974. the then Agriculture
Minister (Shri C. Subramaniam) tab-
led these two volumes of the report
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before Parliament and he submitted a
Mamorandum of Action and on that I
raised a Privilege Issue. The Mamo-
randum of Action must be a Memeo-
randum of Action only and not a
Momorandum of Inaction.

And here 1 would like to remind
the House as to what the hon. Mims-
ter had said in the Memorandum that
was submutted along with the tabling
of these Reports. In that Memoran-
dum he has said;

“In view of the sizeable finanecial
outlays and complex administrative
issues involved, Government would
need some more time to examine
the matter in detail and arrive at a
decision.”

Obviously their difficulties were re-
garding the problem of nationalisa-
tion. And the Report on Nationalisa-
tion was submited on 15th May, 1873.
Yet, Government could not make up
its mind even fifteen months after
that. In the Memorandum they said,
we need some more time—not to take a
decision, but only to ‘consider the
issue’. I raised the issue on the floor
of the House. I said that as required
by the mandatory proviions of the
Act, an adequate Memorandum of
Action has not been brought forward
before the House. this is not a Memo-
randum of action, but a Memoran-
dum of inaction. All that I said.
Fortunately, the hon, Speaker did not
set aside my plea summarily. He has
made certain observations which kave
gone into the records of the Lok
Sabha. He said that what constitute
the scope of the Memorandum of Ac-
tion will have to be suitably and pro-
perly defined by the Rules Committee;
and therefore though there is some
substance in what Mr. Dendavate has
been saying, still the concept of
Memorandum of Action is not very
clear to the Minister. it is not clear
to me, it is not clear to the House,
etc. It was perhaps an equality of
ignorance. And he said on this basis
we will proceed further and at some
stage we will try to define what ex-

actly is meant by the term Memoran-
dum of Action, its scop= and its
Jurisdiction.

I would wish n this connection to
bring to the notice of the Government
one fact that even the Report of the
Commission that was appointed by
Parliament had to be extracted out of
this Government through these issues
of Privilege and Propriety.

14.00 hrs,

*I think that it will set up a had
precedent if, everytime, important re-
ports are to be presented before the
House, vigilant Members of this House
are required to bring forward the
privilege motion.

I would recall the incident that took
took place m this House that under
the M.R.T.P. Act the administrative
as well as the individual reports of
the M.R.T.P, Commission had to come
up before the House. When they did
not come up before the House, I had
to bring a privilege motion. At that
time Shri Gokhale, the Minister in-
charge of Law. Justice and Company
Affairs had to give an unqualified
apology to the House. And, after that
only, the Report came out. The Tariff
Commussion’s Report was also not
presented to the House in time, These
reports are such that their non-
submission does not become an aca-
domic proposition. It is not merely
a constitutional wrangling; it is not
merely a wrangling of procedure,
Non-submission of some of the crueci-
al and important reports have their
own economic consequences which
lead to distortion of prices. That is
why, a person like me have to raise
this issue. It is not raised in an aca-
demic manner. There is a procedural
wrangling and all problems arise.
And we raise this issue a not merely
issues of procedural wrangling—be-
cause this affects the economic life of
the country. Therefore. I want to go
on record that even these reports
which are going to be discussed to-



239 Motion re. Sugar

[Prof. Madhu Dandavate]

day and considered to-day had to be
extracted from this unwilling Gov-
ernment through the privilege motion,
Even the Members of the ruling party
were ralsing thic issue of impropriety.
That is how these reports have come
up. I have carefully gone through both
the volumes of the reports to the ex-
tent that I can.

MR. DEPUTY SPEAKER: I must
congratulate you.

PROF. MADHU DANDAVATE:
Thank you, Sir. 1 hope I will have
more occasions to be congratulated.

As far as these reports are concern-
ed, various problems before the sugar
industries have been discussed thread-
bar in these reports. So many promi-
nent members of the trade appeared
before the Commission. Eminent men
were asked to appear before the Com-
mission. Even prominent Members of
the .political parties, economic experts
efc., were askeq to appear before them.
Members of Parliament were also
asked to appear before the Commis-
sion. After an elaborate examination
of the various witnesses that appeared
belore the Commission, they have come
forward with the recommendations
which are contained in two volumes of
their report. And on the background
of these two volumes, I would lLike
certain important aspects of the indus-
try to be discussed in depth. These
aspects will be:

1. the technological problems of the
sugar industry India;

2. pattern of ownership, control
and management of the sugar
industry  including our ap-
proach to  the problems of
nationalisation and cooperatis-
ation;

3. Conditions of labour in the
sugar industry and the rela-

tionship between the manage-
ment and labour:
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4, Interests of the consumers of
sugar in the country;

5, Problems of the sugarcane gro-
wers and last but not the least,
export potential of the sugar
industry in the country.

Al] these aspects must be consider-
ed and we should arrive at some
consensus,

I was very happy to find that some
sort of consemsus on various problems
connected with the sugar industry have
already emerged. As far as the pro-
blems of sugar industry are concern=-
ed, I would like to rise above the party
levels and I would like to pose the pro-
blems which will cut across narrow
barriers of political parties. I am
very happy to find that there is some
sort of national consensus among the
members of the ruling party and Mem-
bers of the opposition emerging al-
ready. We will also find that some
Members of the opposition Party and
some Members of the Ruling Party are
united in sppporting some of the pro-
Bressive recommendations of this Com-
mission. By and large a very healthy
process in arriving at a consensus in
regard to the problems of the sugar in-
dusiry has already begun. I hope and
trust thait the leaders of the ruling
party will grant adequate freedom to
the Members of the ruling party to
have a debate on various problems
facing the sugar industry go that a
national consensus on this particular
issug can emerge as a result of vari-
ous deliberations that take place here.

First of all, I would like to take the
problems which I described as the
technological problems of sugar indus-
try in this country. I was shocked
and surprised to find certain things
from the various reports that have
been formulated on sugar industries
so far such as Bhargava Commission's
Report this report is with ua and prior
to this there was another report and
Gundu Rao Commission Report.
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I carefully went through both these
reports and as able to find out that
there was a certain area of agreement
between both these reports as far as
technological problems are concerned.
This report gives us a factual analysis
regarding the age of the machinery of
the various umits of the sugar industry
and you find that out of a total of 236
sugar mills the number of sugar indus-
tries with age of 10 years and below is
64; the number of sugar industries with
ape of 10—20 years is 48, the number
ol sugar industries with age of 20—30
vears 18 20 and those with the age of
iN—40 years 1s 87 and above 40 years
the number 1s 17. This makes up the
tolal of 236 though the number of fac-
tories that were reported was 204.

Now, you will find the resemblance
between the findings of these two re-
ports. According to the data I have
placed before the House 1t appears out
ol the 236 sugar mills there are 104
sdgar mills whose age 1s above thirty
vears Normally when a man’s age
grows he becomes more and more ex-
pericnced whereas if a machinery ac-
quires more and more age probably it
gefs more ang more outmoded.

Now, what does the Gundu Rao Com-
miitee report said. It said that out of
215 sugar factories working in 1868-70
113 factories had age between 32—67
years and needed major replacements.
When the machinery of so many fac-
fories need replacement or over-haul-
ing obviously the sugar industry ma-
chinery ag far as a large number of
sugar factories are concerned is outmo-
ded. No doubt, there are certain excep-
tions, Where the machinery of a large
number of sugar mills is outmoded in
that case their productivity is bound to
fall down. But there is one more factor
which must be discussed in this House
as to why does the machinery remain-
ed outmoded. For that there is one
aspect, which has certain political over-
tones, which must also be considered.
There are leaders like Genda Babu—no
matter to which party they belong—

they having spent a major portion of
their hiveg along with the sugarcane
growers and in the movement led by
various trade unionists working in
varioug sectors of sugarcane industry
will be able to tell you how it happen-
ed. There 1s also documentary evi-
dence available to show that it is not
something that has come up as some=-
thing new. As early as 1946 the wor-
kers of the sugar industry at the inau-
gural conference of Uttar Pradesh
Sugar Mills Workers Federation de-
manded nationalisation of the sugar
mdustry.

Dr. Sampurnanand himself was
present in ihis conference and he him-
self moved a resolution in the UP Le-
gislative assembly in August 1947 ask-
ing for socialisation of industries in-
cluding the sugar industry in U.P.
Again 1n 1958, a socialist colleague of
mine, Shr1 Khushwgat Rai, Member of
Parliament here tabled a resolution n
the Lok Sabha calling for the nation-
alisation of the sugar industry. Again,
in 1959, on the demand and enquiry of
Shr: Genda Singh, Dr. Sampurnanand
as the Chairman of the Pradesh Plan-
ning Committee of UP agreed to ap-
point a high level committee to go into
the entire question of nationalisation
or socialisation of the sugar industry.
Sir, these were the recommendations
that were made and these were the ap-
proaches that were historically adopt-
ed Bhargava Commission's report is
1eady I will come to this particular
problem al a later stage as to what has
been the approach of the Bhargava
Commission as far as the problems of
the sugar industry are concerned, what
according to them should be the ambit
of nationalisation, whether they should
cover the public cooperatives or they
should stick only to bringing into the
public sector, the private sector sugar
industry. I will come to that at a
later stage. There is one political over-
tone to the entire problem. The Com-
mission’s Report is there. In a differ-
ing way, they have said this, One
group has said that only sick mills
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.should be nationalised. The other
group says that only the private sec-
tor should be nationalised and the
cooperative sector should be complete-
1y left out of the process of nationali-
sation, Leave aside that. With res-

pect to the recommendations of the
Bhargava Commission, these recom-
mendations had already seen the lLight
of the Press long before the Tabling of
these reports. In spite of these re-
commendations, deliberately, the en-

tire question of nationalisation of sugar
industry ig now like a hanging sword
on the heads of the sugar magnates. The
sugar magnates are told ‘Tycoons, be-
have yourself; if you do not, the hang-
ing sword might fall and your heads
might be choppeq off, and there-
fore, behave yourself’. They are also
told “Whenever we want patronage,
let it be available, whenever we demand
funds they should be available, if you
try to halter and falter, in that case,
the gword might come down”. There-
fore, now, it is like a hanging sword
on the heads of the tycoons, the sugar
magnates and the sugar tycoons and
ultimately, they have their own econo-
mic interests. They said ‘All right, if
the word is hanging, let it hang like
that’; ‘If you want, we are prepared to
provide a firm and unbreakable rope
by which you hang the sword of na-
tionalisation so that the rope will not
come down'. They say ‘You prevent
it; you omly postpone the process of
nationalisation.” That is the plea made
by them. But, st the same time, it had
its own corollary. There is no firm de-
cision on nationalisation. There is
.on half wayout. Even for the produc-
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tivity of the sugar Industry, let the
Government firmly say that they.are
going to nationalise the sugar industry,
But, if they have no desire to do it, I
would say that let the alternative be
accepted, which is not acceptable to
me, that for the next ten or twenty
years, there ig going to be no national;-
saion at all. They have the worst of both
the worlds. They do not make a cate-
gorical commitment, specific commit-
ment, whether they would go in for
nationalisation. As a result of that.
the sugar magnates fee] that they do
not at all have any stake in running
the sugar industry. As a result of that,
they do not replace the old machinery,
they do not overhaul the machinery.
Therefore, even when the machinery
remains in the hands of the private
entrepreneurs, instead of improving
the productivity, actually, they them-
selves are responsible for bringing
down the productivity and the produc-

tion targets are never fulfilled. That
happens because the private entrepren-
eurs are left with no stake in the sugar
industry and they feel that the sword

of nationalisation is hanging. At the
same time, because a firm and urgent
decision is not taken on nationalisa-
tion—I would like this to be taken—
even the pains of nationalisation that
would have occurred are not available
to the sugar industry. Neither the
private sector becomes efficient nor are
we able to have an ideal and an effi-
cient public sector sugar industry.
Therefore, we have the worst of both
the worlds. As a result of that, the
productivity suffers. I will again
quote some of the interesting figures
over here.
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I wil] coms to them when I come to
ihe condition of the plants and their
performance. If you go through the
various reports presented 1o the House,
even on the basis of the modest re-
ports that have been submitted, you
wil] find that because of the outdated
machinery, which needs replacement,
extraction is extremely poor, second-
ly, the steam consumption per unit ot
cane is extremely high, thirdly, 1lor
want of proper vlanted expansion,
sugar factories are congested and con-
sequently sanitation in the mills as
well as the boiling houses is extremely
poor, and lastly jue to the multipli-
city of units, maintenance, operation
and control have become extremely
difficult.

Let us see what is the direct con-
sequence of these. Arc these merely
academic conclusions drawn by the
Bhargava Commission? I think they
have given interesting facts and figures
and have built up a powerful case
showing what is the net effect of the
outdated machinery. We will be ahle
to find out what have been the targets
and what have been the actual achieve-
ments in the course of the last four
Plans. These are statistics available
from the Bank of India Bulletin ot
March, 1974, In the First Five Year
Plan, sugar production target was
1520 lgkh tonnes and achievement
was 18.92 lakh tonnes—a gap of plus
3.72 lakh tonnes. ln the Second Plan
period—you will see as the machinery
growg older what happens to produc-
tion—the target of production was
22.90 lakh tonnes, actual achievement
30.28 lakh tonnes—a gap of plus 7.38
!akh tonnes. In the Third Plan period,
the target was 35 lokh tonnes and
achievement 35.32 lakh {onnes, a gap
of plug 0.32 lakh tonnes. ¥ is interest-
ing to see what hag happened in the
Foutth Flan as the machinery grew
older and older. The target was 47
lakh tonnes and achievement 40 lakh
tonnes, a gap of minus 7 lekh tonmes.
S0 you find thai with the machinery
which is already outdated getting more
and more outmoded and outdated, the

entire tonnage of praduction has gone
down and there has been a gap of
minus 7 lakh tonnes. That is the out-
come of this particular aspect.

SHRI B, V. NAIK (Kanara): Are
you gcientific when you say that the
single factor responsible is the aged
machinery? Also it was a plus sur-
plus and not minus gap.

PROF. MADHU DANDAVATE: The
hon. Member did not listen to my
introductory comments. I had listed
six various factors. As I develop
other points, labour, consumers, cane
growers and so on, he will know. Let
him have a little patience; I have
patience to explain to ham.

As far as productivily is concerned,
we must not issue a clean chit to our
sugar units, We must ultimately have
comparative studies of various coun-
tries where there has been sugar pro-
duction, Here the figures are still
more staggering. 1 have figures of
four or five countries. Take Hawali.
The yleld of cane per acrc has been
80.4 tonnes and sugar recovery 11.4
per cent.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): I hape Prof. Dandavate is
aware that the Hawali crop is normally
two yearg old.

SHRI M. RAM GOPAL REDDY
(Nizamabad): And Maharashira is not
the entire country.

PROF. MADHU DANDAVATE: If
Maharashtra were to be the cntire
rashtra, then the problem would have
been different. There are other States
like UP. I will take the entire
average.

Sugar recovery per acre in tonnes
is 9.17. Then UAR. Yield ot caune
per acre is 39.2 tonnes, sugar recovery
percentage is 10.9 and sugar recovery
per acre in tonnes is 4.27.

In Australia the per acre cane yield
ig 30.7, the recovery is 14.7 per cent
and the sugar recoverey is 3.67. In
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Indonesia the respective flgures are
30.7, 112 and 344 we come to the
staggering fijgure in India. The per
acre cane yield is 19.6 tonnes.

AN HON. MEMBER: No.

PROF, MADHU DANDAVATE: 1
have got all the books and references.
The desire of our =ugar king is not
reflected in the reality. I am giving
the figures that are given in the re-
port. Sugar recovery 1s 9.8 per cent
ang sugar recovery per acre in tonnes
15 1.92, Different persons can draw
their own inference. One can say that
1t was only due to damaged machinery
but a man like me would say that 1t
wag the cumulative effect of a number
of factors that were responsible for
this situation,

Look at the performance of the
private sector. Even on the basis of
the findings of the report 27 sugar
mills are described as sick mulls, 104
mills as I have already stated earher.
are aged beyond 30 or 40 years and
therefore they are gutmoded. Labour
relations with a few illustrious ex-
ceptions are extramely bad. The
wages to which the workers aie en-
titled are not available to them. The
private gector does not pay a reason-
able or remunerative price to the cane
grower. Even when assurances are
given you find that there are huge
arrears of payment to workers. They
were manipulating production of sugar
so that they can keep sugar in short
supply and exploit the artificia]l scar-
city to get a higher price for levy
sugar, Thig is the biggest conspiracy
in which the Private Sector in the
sugar industry has been indulging in.
There is premeditalag escalation of
the price of free sale sugar in collu=-
sion with the sugar trade,

I need no? read the production
figures for individual units. That i8
contained in the report. The figures
that have been given in this Report
coincide with the figures given in the
earlier report and I have no reason
to believe that those figures are not
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reliable. There are many politicians
and economists who would like to
draw a thin line of demarcation or
a sharp line of demarcation between
the cooperative gector and the Publie
Sector. What is the position of the
cooperative sector of which some peo-
Ple speak highly? TFirstly my grouse
against the framers of the Report is
that they have tried to find out or
assess the performance of sugar coope-
ratives by making a sample survey,
they themselves admitted this, of
seven cooperative sugar inills. Their
conclusions are based on a sample
survey of seven cooperalive sugar
mills by the officers of the National
Cooperative Development Corporation.

When the law of probahility 15 ap-
phied to the sugar industry in such
units, the law of probubility will nat
always be correct. 1 helong to the
faculty of physics and mathematies
and I know the law of vrobability has
its Limatations. It 18 very dangerous
to apply the law cof probabilty in
analysing the problems of the sugar
industry and the cooperative sector ol
the sugar industry by taking only
those seven units. Tomorrow if some
research academicians come to Parlia-
ment and they want to see as to how
studious are the Members of Parlla-
ment and how sharp is their iniellig-
ence, what is their quslity, and if
they interview you only and come to
the conclusion that the Members of
the Lok Sabha are extremely sharp
and intelligent, it will be an injustice
to our non-intelligence and non-sharp-
ness. It would be very wrong. In &
similar manner, if you just vick and
choose only seven cooperatives and,
on the basis of that, you come to some
conclusions and inferences, those in-
ferences might be correct on the basis
of the law of probability, but on the
basis of reality they are likely to go
wrong,

SHRI ANNASAHEB P, SHINDE: 1
suppose it is not a dialogue between
two Professors only,

PROF. MADHU DANDAVATE: It
is a dialogue with the Sugar Minister,
who is as sweet as sugar.
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Therefore, I would like to point out
that there is one allegation that has
been levelled against the sugar coope-
ratives by a number of persons who
appeared ag witnesses before the
Commission. I have myself appeared
before the Commission, Since the
Report has already come out, what we
said cannot be treated as a confiden-
1ial matter. In fact, portions of what-
ever we have saiq have come in fife
Report. Some of us discussed with
the Commission and pointed out to
them these facts. Very often we find
that, as far as the cooperative gector
is concerned, it functions like a Gov-
ermment within the Government and
a State within the State and some
families, selected familics, and select-
ed shareholders are able to control
the entire cooperative sector. This
particular  allegation that they heve
become the close preserve of g limited
number of shareholiders and families
has been rejected by the Bhergava
Commission on the plea that they bave
already made a sample survey of
seven cooperatives and they have
vome to this conclusion that this par-
ticular contention is not correct. Those
who are connecled with the coopera-
tive movement; trade union movement
and sugarcane coonarative movement
know very well that some families are
trying to make the sugar sector their
exclusive preserve and this Is what is
going to happen,

In this connection, it is very in-
teresting to note the various transac-
tions that are going on in the so-called
cooperatives. The House will be shock-
ed to know that small farmers with
less than one acre of land are not
allowed to become members of the
cooperatives at a number of places.
This is the country for the weaker
sections, but that is only as far as the
slogang go. But when it comes to the
small farmers, those owning less than
one acre would not be allowed to be-
tome members of cooperatives.

So far as the transfer of shares is
concerned, it is a very Interesting
story. The shares are transferred at

a premium with the knowledge of the
Board of Directors of the so-called
cooperatives and such transfers are
made invariably to the rich farmers.
I have given evidence before the Com-
mussion, giving out all the facts, the
names of the persons involved in that.
So, I can say with a clean conscience
in this House also the particulars of
the members of the sugar cooperatives,
including Directors, who diverted
their cane to gur and khandsari
whenever they offered high prices for
cane, So, all their loyalty to the co-
operate movement, all their loyalty to
the cooperative principles, they are
thrown to the winds whenever higher
prices are available to them from gur
and khandsari.

There are a number of vested in-
terests who have been able to domi-
nate the cooperative sector, and the
cooperators manipulate the prices in
an interesting way. The sugarcane
growers have a complaint that the
private scctor does not give a remu-
nerative and adequate price. Even
the statutory price is not available to
them, The minimum price is not
available to them, There are large
arrears which are pending. All this
this is the grievance about the pri-
vate scctor. What happens in the
cooperative sector? It is really g
family affair. I am a cooperator; I
am a sharebholder; I am on the Board
of Directors of the sugar cooperative;
I sit in the Board meeting and I get a
resolution passed that exorbitantly
high price should be paid for the
sugarcane because, after all I have
my own farm and, therefore, money
that is available through the produc-
tion of sugar is to be transferred from
one pocket to another pocket. That is
what is going to happen in the case
of a number of cooperatives.

As far as the cooperative movement
is concerned, if you study the co-
operative movement in Scandinavian
countries where the ideal cooperative
movement has been built up, you will
find that the cooperative sector is
able to offer to the labour employed
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in the cooperative sector better wages,
better facilities and better relationship
between the management and the
employees.

We are not private entrepreneurs.
Why do you go on pressing the de-
mands on the workers? After all,
the workers must realise that we are
running the sugar cooperatives in the
interest of the common people and in
the interest of the country to build
up a national economy. We are a
socialist country. Cooperative is a
socialist form. Therefore, you should
not apply the norm that you apply to
the private sector.

Very often, when my friends here
raise the gquestion of Railway emplo-
vees, we always tell the Railway
Minister, let the Government pres-
cribe a certain code of conduct and
labour-management relationship to the
private sector. We must be able to
tell them, when we are the employer,
when the Government is employer,
we are able to establish better labhour-
management relationship. Where the
cooperative factor is set in motion, the
cooperators must be able to offer bet-
ter relations to the labour.

On the contrary, if ¥ou study the
memorandum that has been submitted
before the Parliament by various
trade wunions, including the Hind
Mazdoor Sabha and the INTUC—I
have with me the memorandum that
has been signed by the INTUC; here
is one hon. Member who is also the
leader of that organisation—you will
find that there is a common memoran-
dum that has been presenteq to
Parliament in which they have point-
ed out that as far as labour relations
are concerned, in the cooperative sec-
tor, the treatment meted out to the
labour is worse.

After analysing the private sector
and the cooperative sector, let us come
to the recommendations that have
been made by the Bhargava Commis-
sion vis-a-vis the problems of na-
tionalisation and cooperativisation.
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There are two distinet opinions. The
most comic situation is that this Com-
mission of 10 members has 5 members
on one side and 5 members on the
other side. One group is lead by Mr.
Bhargava himself. The Bhargava
group has recommended, in black and
white, that whether the mills belong
to the private sector or they belong to
the cooperative sector, all the sick
mills must be nationalised. That is
their point of view. I would like to
ask those who are in favour of na-
tionalisation: Do you want nation-
alisation of sugar industry or you
want hospitalisation of sugar indus-
try? What they have suggested is
that only the sick units should be
taken up, it should be taken in the
public sector and the attitude would
be that of the doctor. If somone is
suffering from an ailment, the doctor
takes him to the hospital, gives him
the nourishing food, vitamin tablets
and necessary doses of medicine and,
when his health is improved, he is
sent back to his residence. I think,
that is likely to be the attitude, that
..you take over the sick mills, improve
their produectivity....

AN HON. MEMBER: If the doctor
has made the patient sick?

PROF. MADHU DANDAVATE:
Such a doctor has to be removed and
another doctor has to be brought in.
If the administration does not see
that the nationalisation succeeds, a
different type of administration will
have to be brought in to see that the
nationalisation Ysucceeds. There are
certain doctors who instead of curing
the ailment, sometimes aggravate the
ailment. Under such -circumstances,
you do not issue the general orders,
as far as the fraternity of doctors is
concerned, that they are a category
who actually spell disaster to the
patient and, therefore, the category
doctors should be abolished. We say,
the doctors must be changed; their
treatment must be changed and men
with better diagnosis must be put as
doctors. We never throw the baby



2 Motion 7e. Sugar AGRAHAYANA 28. 1896 (SAKA) industry Eng. Com.254

with the bath. That is my attitude
as far as these problems are concern-

ed.

4.4

As far as this Group is concerned,
as I have said earlier, they are not
for nationalisation, they are for hos-
pitalisation. They say, “Take over the
sick mills; improve their productivity;
if the private entrepreneours have
not been able to put their machinery
in order, you spend some amounts
and, if necessary even foreign ex-
change, and try to replace the ma-
chinery and when the productivity
improves, hand them back to the pri-
vate entreprenours.” That also is
likely to happen. Therefore, it is
better, having seen how the coopera-
tive sector is wirking, having seen
how the private sector is working,
having seen that there is not much to
distinguish betwen the two, it is bet-
ter that either you take a decision to
have naionalisation or if you are not
in favour of nationalisation, declare
candidly that you are not going to
nationalise; tell the sugar magnates
that, for 20 years, you are not going
to nationalise, so that they feel their
stake in running the industry. There-
fore, as far as the Bhargava Group is
concerned, they feel that total na-
tionalisation of the private sector
should not be introduced because
they have a fear of adverse repercus-
sion on other segments of the private
sector, the other factors being handi-
caps of the working of the public
sector, lack of finances with the Gov-
ernment, the fear of fixation of cane
price becoming a lever of political
pressure and State Government's pre-
ference to manage the factories with-
in the States only. Therefore, they
say that it is not good to nationalise
the entire private sector.

Then there is the Chisti Group, con-
sisting of five persons, and they have
said that we must not touch the co-
operative sector at all. Even though
they talk of nationalisation of the
entire private sector, many of them
feel that nationalisation should be a

Repc'rt

step in the direction of ultimate co--
operatisation. What is their conten-
tion? Their contention, as far as
private sector is concerned. is this;.
poor factory-farmer relationship; in-
ordinate delay in cane price payment;.
non-sharing of extra sales realisa-
tion; cane-growers' distrust in sugar
recovery figures; inadequate cane
development; improper marketing of
sugar; poor technical efficiency and
condition of plant land machinery:
existence of sick units on large-scale-
in the private sector and the lack of
resources to carry out the required
rehabilitation and modernisation.
These, being the various factors, the
Chisto Group has recommended that
the cooperative sector should be left
untouched ang that we should take
over only the private sector. That
exactly is the point of view that has
been put forward by them. Their
contention is that we may give better
share to the workers in the manage-
ment of the cooperative sector, and
the cooperative sector is not lost; it
can be improved. Therefore, they"
say, ‘let us keep the cooperative sec-
tor completely untouched and let us
try to nationalise only the other sector
of the economy.”

Then we come to another problem:
which also affects the sugar industry
and that is the problem of sugarcane
prices. As I said earlier. the problem
in respect of sugarcane prices is a
strange type of one. As far as the
private sector is concerned, they are
not prepared to give a remunerative
price. As far as the cooperative sector
is concerned, it is all a family affair
and they try to give exorbitant price
to some of the farms on which they
grow cane. This is the dichotomy that
has developed. There is the recom-
mendation of the Tariff Commission
for payment to the cane-growers on
the basis of quality. That will take
place after some time. But in the
meantime, the Government of India
has already made a recommendation
that it would like to link up the
statutory minimum cane price with
the average recovery of the preceding
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season. This may deprive the cane-
growers of the remunerative price
because of certain factors which are
extraneous to their activities, For
instance, if you spy that the cane
price has to be rigidly linked up with
the recovery, the problem that will
crop up is that some cane-growers are
likely to say, “We give the sugarcane
to certain factories, their machinery is
outmoded, they have not replaced their
old machinery, their labour rela-
tions are very bad, they are not
able to have efficient personnel and
as a result of that, because of their
inefficlency and various other fac-
tors which are extraneous to the
factors built up by the cane-growers.
the recovery is less”” Therefore, if
¥ou rigidly link up the statutory price
directly with the recovery, in that case,
there islikelytobe difficulty for those
sugarcane-growers whose sugarcane
might be good but whose recovery be-
cause of bad and adverse type of
machinery, may be less. So, this fac-
tor should be taken into consideration.

Also, the statutory minimum price
has to be announced well in advance so
that they are assured of a proper
price, adequate supply will be made
and the recovery also will be adequate.
Then the fluctuations in cane price
shauld be brought down to the mini-
mum and remunerative prices should
be paid to the cane-growers.

The huge arrears of the cane gro-
wers t0 which I made a reference
earlier, especially, in relation to the
private sector, must be wiped out as
early as possible and the co-operators
verv offen manipulate exhorbitantly
high prices. Therefore, it you bring
the entire sector in the public sector,
probably, this difficulty could also be
eliminated.

In this connection 1 would also like
to refer to the production and consump-
tion of sugar. The sugar produc-
‘ton figures are available in the Com-
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mission's report. I do not want
spell out all the details. I woyld
quote one relevant figure, As far
sugar production is concerned,
1871-72, the sugar production was
31.12 lakhs tonnes, In 1878-78 the
target is 65 lakhs tonnes and the tar-
get fixed for 1985 is 94.74 lakhs tonnes,

Flg‘t

While we decide what should be
our approach in the mattemof pro-
duction and how much of it should be
exported, it is interesting to note what
is the consumption pattern of sugar
in the country. The per capita con-
sumption of sugar in our country is
very low as compared to the rest of
the world and here, in order to avoid
the allegation that I am trying to
compare the figures of the developing

* countries with the developed coun-

tries, I would like to quote the com-
parative ang the relative figures in
both the sets of countries YLet us take
the developing countries, As far as
India is concerned, the per capita con-
sumplion 18 7.3 kg. Egypt—I155 kg
Malaysia—35 7 kg.'dnd Brazil—39 kg.
These are #ll  developing countries.
Now, what about developed countries”
In USA the per capita sumption
is 50.2 UK—520 and Audtralia—56.4
Our sugar consumption in 1972-73 was
only 85 lakhs tonnes,

Nuw, the Task Force on Sugar In-
dustry set up hy the Planning Commis
sion has projected a demand of 60
lakhs tonnes, including 5 lakhs tonnes
for export, by the end of the Fifth
Plan period. Here I would like to
mention a word about the price for
export, As far as the prices are con-
cerned, we have a dual price struc-
ture in the country. That structure
has it merits as also demerits. We
have today dua] price structures based
on the levy sugar as well as the free-
sale sugar. Very often the divisions
is 70;80. The private enterpreneous,
and the sugar magunates, have been
able to exploit it to a very grest ex-
tent, Therefore, a stage has
when we must decide whether it is
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or the entire sugar produced should

ke made available for the public dis-
iribution system so that the common
wman will be assured of a minimuin
guota of sugar, that is reeuired for
his consumptien and for the calorific
value, That is the point which must
be discussed threadbare.

There is also the other point. I
have quoted the figures of production.
I have quoted the likely targets for
1978-79 and 1984-85. If you take the
figure of 65 lakhs into account. you
will find that as far as India’s indi-
genous needs of consumption of sugar
are concerned, they are not likely to
be met., Therefore, the House must
address itself to this point whether it
is adviseable to export an essential
commodity like sugar when actually
millions of our countrymen went that
=ssential commodity in the country.
Here, I would like to mention that
Mr. P. Marutha Pillai, the new Presi-
dent of the Indian Sugar Mills Asso-
ciation, on his return from a tour of
UK and the continent, has announced
that all the sugar producers in India
should take advantage of the current
world sugar boom which he thinks
would continue for some more years.
He felt that the sugar industry could
ensure exports of & lakhs tonnes in
the current financial years itself earn-
ing foreign exchange of Rs. 500
Crores. ., .

SHRI M. RAM GOPAL REDDY: It
is Rs. 1.000 crores.

PROF. MADHU DANDAVATE:
That was vour colleague’s statement.
The figure he has given is Rs. 500
crores.

Sir, we all know that for develop-
ment of industries very often we need
foreign exchange in the country. But
here the question is: is the foreign
exchange to be secured by exporting
essential commodities or should we
export those commodities other than
essential commodities? I think here
a balance must be struck here I will
give very interesting figures regard-
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ing exports and also the losses in-
curred. I do not want to read all the
figures. In 1957 the quantity of ex-
ports was 1.47 lakhs tonnes and the
foreign exchange earned was Rs. 11.89
crores,

In 1958 the quantity exported in
lakh tonnes is 0.30 and the foreign ex-
change earned is 2.47 crores. 1 will
give the last year's figure of 1973. The
quantity of sugar exported was 2.49
lakhs tonnes and the foreign exchange
earned is 42.50 crores. I will refer to
the losses incurred. Please see page
945 of the Sugar Commissivn Report.
About losses per tonnes of sugar ox-
ported, in 1964, the loss per tonne of
sugar exported was 71.28 crores. In
1965 this is Rs. 540 crores, in 1966,
532.83 crores; in 1967, 526 crores in
1968, 229 crores, in 1969, 282 crores,
1970, 453 crores and in 1971, 296.25
crores. This is the pattern of export
which we have got. So long as essen-
tial commodities are not available in
the country, so long as we have this
problem of scarcity we should not
give opportunity for the expor: of
essential commodities outside the
country., This is the specific point
which I would like to stress. The
unsatisfactory state of affairs in the
sugar industry is due to a number of
factors. First, it is due to erratic
fluctuations in cane production, Se-
pondly there are wide wvariations in
sugarcane prices and huge unpaid
arrears to sugarcane growers, Third-
Iy there is continuéd use of out-
meded machinery and equipments for
sugar industry. Fourthly, there is low
cane productivity caused by the in-
adequate irrigation and outmoded
agricultural practices. Fifthly there
is unsatisfactory utilisation of bye-
products which can have industrial
use. The cost of sugar can be reduced
considerably by utilising the bye-pro-
ducts bagasse for fuel as well as paper
industry, molasses for distillaries and
press-mud containing minerals.
crganic matters and wax as manure.
Wi'th more nrofitabilitv all round we
can have better fairdeal as far as
workers are concerned and also the
sugarcane growers. and also the con-
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sumers. Lastly I wish to submit that
there 1s great suspense which is creat-
ed by the indecision of the Govern-
ment regarding the nationalisation of
the sugar industry. We should take
into view the totality of the problems
as far as production and productivity
is concerned. I would In the end
appeal to the House that let there be
a national consensus which could be
evolved on this issue. Such a volumi-
nous report has been given by the
Commission It affects various sectors
of our economy. We need not blindly
support or reject it. Whatever re-
commendations will help to streng-
then our economy, which will be for
the good of the common people of
the country, must be accepted and
that plea I am placing before you and
before the honourable House, regard-
ing this question.

Motion

MR DEPUTY-SPEAKER-
mowed:

“That this House do consider the
Report (1974) of the Sugar Indus-
try Enguiry Commission—Volumes
I and II, laid on the Table of the
House on the 26th August, 1974
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[SHRT NawaL KrsHOore SINHA in the
Chair.]
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SHRI D K FPANDA (Bhamu
nagar)- Mr, Chairman, S, [ wouk
like to read out the secommendatiol
mnade by those 5 members of th
Bhargava Commission wherein they
fat e stuted that they propose the na
tonalisgtion of private sector suge
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industry and the nationalisation of
marketing of sugar irrespective of the
sector which produces 1t and that this
problem will be resolved only w3 the
manner in which they have -l d,

Al the end. they have sad.

“The demsnd for nationalisation
is molivated by the belief that 1t
15 a means to achieve the objectives
which have been set earlier for the
sugar industry. The sugar industry
18 a focal point of socw-econnmic
growth of the rura]l sector The
private sugar industry has not kept
these objectives in view It 1» ton
much to expect it to do so.

As the time at my disposal , limi-
ted, I will not quote everythuing But
it goes without saying that jt is not
merely for nationalisation's sake that
we have been demanding nationalisa-
tion for all these years Since 1934,
it 18 the sugar industry workers who
have fought and who have rather im-
tiated the struggle for nationalisation
of sugar industry After the 1933
Simla Conference of the Cane Gro-
wers, 1n 1970, at Miraj, almost all the
parties except those dichard reactio-
naries, in unequivocal terms, declared
that nationalisation of sugar industry
is the onlv wav in achieve the social
objective

Then, in November, 1973, here in
Delhs, in the Vithalbha Patel House,
more than 47 Members of Parhament
belongihg  to Congress Parly, the
Communist Purty and other progres-
sives had participated and demanded
for immediate nationahi:ation of sugar
mdustry.

Now. the Bhargava Commission Re-
poit has come to Light and we are
discussing it. What is the difference
between the two views which have
been expressed here?

One says: ‘Allow the sugar barons
to reduce their sugar mills to the
point of junk and then take over.
There we have found by experience—
not only theoretically but by ex-

perience—that the rehabilitation er
repair or modernisation charges bave
become very high, Therefore, before
the remaimng sugar mills could be-
come ‘ick, they should he taken over,

In 1974, v Aska, in Orissa, there
was an All India Canc-growers’ Can-
ference where also we demsnded
nationalisation of the sugar industry.
In Vithalbha: Patel House on 27t
November, 62 MPs participated m
that conference and all of them de-
manded nationalisation of the sugar
industry; they have also asked for re-
munerative price to be given to the
cane-growers, Finally, we submifted
a memorandum, signed by 250 Mem-
bers of this House. Therefore, we do
not lack in a national consensus, we
do not need the public opinion now
to be mobilised. Already we have
reached the national! consensus for
nationalisation of sugar industry.
Therefore, who are the forces who are
going to prevent the Government, un-
less Government chooses to succumb
to the vested interests' pressures? We
have tried many methods of adhocism,
we have tried the policles of adho-
cism. Sometimes we raise the price
This time the Government have in-
creased the price very miserly, And
see the benefits that you have already
given to the sugar magnates. And in
spite of that, they have been cheating
us in all the ways: thcy have been
cheating by reducing the weight, they
have been cheating by manipulating
the recovery figures; they have beem
cheating by accumulating large
arrears of cane price which they did
not pay even afier six months or eight
months or even ten months. Regard-
ing repairs and rehabilitation, not &
speak of development rebate, they
have not ploughed back even fiw
dvoreciation money which was allow.
od to them in the past—ten per cent
Now after the adoption of the Diree
Taxes (Amendment) Bill by Parlla
ment these sugar magnates are B
titled to ~et 25 per cent depreciatio
In the pagt when 1t wag ten per cen
not a single me was ploughed b
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for modernisation of their factory.
Now how can we expect them to
Mough back for modernisation when
it js 25 per cent depreciation? It is
owt of gquestion.

As for their profits, they are having
suyper profits. Mr. Maurya, when he
was the Agriculture Minister, dec-
Jared at Bombay the profits that they
have made, taking advantage of the
30 per cent open market sale of
sugar. They have looted the people
so much. Therefore, all these years.
it has been found that nothing could
repair them: nothing could bring them
to such a position as to maintain har-
mony with the cane-growers or with
the workers or with the consumers.

This year the Government has
amnounced the price of sugarcane at
Rs. 850 per quintal; they have
allowed a miserly increase of 50
paise per quintal, whereas the cost
of production has gone up by almost
a hundred per cent. by more than
Rs. 5 or 6 per quintal. It has been
stated in the Report and also under
1the Cane Contro] Order, it has been
categorically mentioned, that the
statutory minimum ecane price should
bhe so0 fived that it fully covers the
ecast of cultivation in the major
cans-growing regions, The Commis.
siom has further said that, for pur-
poses of fixing the cane price, data
on cost of cane cultivation and re-
turn from sugarcane and all other
alternative crops should be collected

and kept uptodate.

This has not at all been followed
and, this is not only the recommen-
dation but a statutory compulsion
under the Cane Control Order,
Several times I have put questions,
but the answer was evasive. 1
asked: in ' how many  States
it was implemented and whether
they have ever worked out as to
what is the actual cost of production
of cane per acre. I think it has never
been dome. In 1973-74 what was
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the argument? The hon, Minister,
Shri Shinde and even the Prime
Minister said that the prices of
other essential commodities might
go up. But when 40 per cent rise &
already there as for wheat and other
essential commodities and foodstuffs,
then what is the point in not in-
creasing the price of cane? There-
fore, I demand a remunerative
price for sugar cane, So as far as
the principle is concermed, it has
already been enunciated and already.
there is a statutory provision unde.
the Cane Control Order. Therefore,
#hat has to be strictly adhered to
Hereafter, no departure from tha*
should be allowed.

Now, with regard to nationalisa-
tion, why 1 have spoken all thess
things 1s that under such circumstan-
ces never will we get any type of
sympathetic attitude from the sugar
barons as far as the cane-growers
are concerned Here, it ig an agro-
based industry and unlike the tex-
tile or any other industry, here the
majn point is: how best the relations
can be maintained between the
cane-growers and the mills because
without the cane, the question of
production of sugar 15 unthinkable
Therefore, the mamn pomnt is that it
1s totally dependent upon the gquan-
ity of cane. Now, the point you
will gee 15° how last year in the ver)
resnlution we have stated that lesse:
the production of sugar cane the
lower will be the production of
sugar and the consequence will be
high price of sugar and stil] higher
profits for the sugar barons. So, the
low prices that you have already
announced for cane will only help
the private coffers. It is going to
help the same sugar monopoly
houses. Therefore, the entire House.
barring a few to whom also 1 would
like to appeal, should all come for-
ward to fight against these sugar
barons. It is not out of revenge but
it is to solve thix problem from the
socio-economic point of view.
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My third point 13 about exports
Bugsr s an earner of valuable for-
eign exchange It has already
schieved the distinetion of being our
largest export earner They have
mentioned that the world’'s total re-
quirement of sugar will be 45 to
97 miltion tonnes and the United Na-
#ione has suggested that the develop-
mg oeuntries should adopt policies
which would facilitate the develop-
ment of the sugar industry in such
countries to meet the growing de-
mand Now, here 1s the best oppor-
tanity that is given to us m order
to veach our Fifth Plan targeis of
80 lakhs tonne:r Now, how aie Wi
going to look at the problem® The
only welution 15 nationalisation of
the sugar industry and a remunera-
tive price to the cane-growers wnd o
remunerative price can never be
guaranteed to the cane-growers until
and unless the nationalisation pic-
¢eas i taken up

Now, after the 25th Constitutiond!
Amendment, we were discussing only
on paper and we spent days together
and even upto 12 midnight we di~-
cussed 1n this House when we were
discusring the 24th and 25th Constitu-
tional Amendment Bills And what
was the thing that was discussed®
There 15 concentratlon of wealth n
the hands of a few and, thercfore
if the Government deems 1t fit to
take over any private property o1
any mdustry, 1t must have that right
Here what preventes us from acting?
In the Bombay session the Congiess
iself has taken a bold decision
to mationalice the sugar induitny
Is # only to cheat the people
io get votes at that time* Certainly
not 1f this 13 the situation I wish
to point out that times without
number this subject has been dis~us-
<ed end decided upon and 1 want to
know what prevents this Government
from going in for nationalisation
In Rajya Sabha the hon Minister Mr
Shahnawaz Khan gaid that ‘Govern-
ment would have to take vsarious

factors into conmderation before tak-
ing a final decision on the question
of compensation’ What are thome
factors®” Categomcally 1t has been
pointed out in both these volumes
At least all the sections of the Hous

gre agreed that therg should '
involvement of sugar industry wor

kers, sugarcane growers and the
Government If that i1z done fror
the beginming that would have been
better, first take over and then com-
plete nationalisation [ do not knew
what prevents the Government from
taking thus right step and the reasoms
why this has not been done What-
ever concrete proposals may be there
must be conveyed to the House to-
day Everytime we should not waste
our ime and energy only in disous-
smng, discussing gnd discussing  Some
action has to be taken

As regards compensation they -a;
theie 15 no finance They say finaa-
cia] management will be jn difficuity
Not at all As regards compensatiar
the payment of such amounts or the
market value of units acquired otc
has to be determmned at the discre-
tion of the Government Any amoust
vou can say 1 would even go fur-
ther and sey they would not at afl
be entitled to any amount because
they have a'ready looted this indus-
try they have converted thic indust y
mto a junk Ewen on thewr own
accord they want to say this is +
sick mill <o that they can get ad-
vantage You hdve taken 8 o 9
sugar mills in UP and sou have naid
Rs 3 crores It 13 onlv merely pui-
chasing that junk What [ demand »
thi Op nationalisation what are the
other factor. which Government want
to take into account® So many yvears
have been lost and we have delayed
it o long  Why <hould there be any
more delay in this regard® When
LIC was not nationalised and whem
banks were nationalised there was ne
commission and if fhe Governmeut
has got the necessary wall they can
do this in this case also
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Therefore 1 warn the Government
that they should not succumb w0
pressures of vested interests and
sugar barons; they should not wid-
enm the scope of reactionary forces to
take advantage of the situation, They
should see that this problem 1is solv-
ed and I say this with all the em-
phasis at my command thdt at least
in the coming session of Parliament,
in  our budget session, Government
musi come forward for nationalisation
of sugar industry and the cane price
should be fixed at minimum of 17.5
as the all India cane-growers semina
had suggested for it. As far as the
expansion of the sugar industry is
eoncerned from  international requ-
irement point ot view, 1n Orissa 20
sugar lactomes can be started. Gov-
emment could give 80 acres of plot
that is available there with assured
perennial water supply Therefore
those things should also he taken

note of

SHRI BHAGWAT JHA  AZAD
(Bhagalpur)' Sir, the history of dev-
elopment of the Sugar industry 1n
the last 50 years is a history of mis-
crable exploitation by the mill mag-
mites of the cane-growers 1n this
oountry, It 1» only after indepen-
dence that we got some hope when
Government announced the policy of
setling up factories in the cooperative
sector.  As a8 result of that in  the
last two decades 91 cooperative fac-
tories have been set up and I am
told 84 are n the process ol imple-
mentation.

Along with Mr. Genda Singh  and
Mr. Dandavate I stress that Govern-
ment should immediately take up the
nuestion of nationalisation of all the
154 and odd mills which are m the
jolnt-stock sector.

Sir, in 1932 protection was glven
o the gugar industry by the Gov-
ernment, For what! It was for
this smell industrial sector of this
‘ountry to exploit the cane-growers.

DECEMBER 19, 1874
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Now, 1n the last 40 years afier grami
of pratection what have they dome!
I would not say mysell, 1 would
enly tell you what the Commission
las sald. The Commission has giv-
oo elghteen reasons for: exploitatian,
which they have done over the last
lifty years, as & result of Goverse-
mnent protection m 1832 due to which
there 15 chronic shortage of sugar In
this country. We know at what
price we purchase sugar in the mar-
ket. The Minister thinks that we
get it at Rs. 2 per kg. whereas I hold-
ly say we do not purchase sugar o
less than Rs. 5/- per kg. The Arst
reasun given 18 there is low s
Who 1s responsible for low recovery?
Then they are hardly interested mn
sugar-cane development. There w»
bad plant and machinery and im-
tifference of management. I am
supported by the Commission when
they say they have got no plan for
modernisation There 1s absolute ab-
sence of professional management and
non-employment of qualified technicad
personnel There 18 diversion of funds
from sugar to other industries whers
they are getting much more fleecing
and bleeding  They keep their capa-
clty unutilised knowing full well that
it will lead to rise In prices and they
will huve more profit and also make
the people wuffer, The next reason
is unsuitable locations and technical
deficiency 1n their performance. Them
they have the most incfficient manage-
ment because they are not interested
i toking qualified and professional
Iv efficient people because they do
nat want to pay them more and there
is no interest and also lack of in-
volvement of cane-growers and
workers  The eightcenth reason M-
Most unscientific principle of Axing
prices. 1 do not say this. This is
what the Commission has gaid. These
ore eightecn wonderful developments
in the sugar industry since 1932 when
protection was given to that indusiry
The Commission has wholly condem-
ned the present proprietors, that
in this country they have developed
only draw-backs to fleece the ocon-
sumers and the cane-growers. Un-
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fortunately, iMr. Chairman, after
saying all these things what do the
nonourable five Members of the Com-
nugsion say? What cheek they have
ro say this? They say that the in-
dustry should not be taken over.
This hon. Chairman, Mr. Bhargava,
about whose family and employment
of his sons in sugar factories will be
better told by my friends who know
about Uttar Pradesh, this gentlemen,
Mr. Vyas, Mr. Saxena, Mr. Basni Dhar
and then Mr. A. C. Bose, the so-called
economist, have all said that the
industry should not be taken over.

AN HON. MEMBER: Five mus-
neteers.

SHRI BHAGWAT JHA AZAD:
There are also good ones. But, they

are not musketeers. These five
musketeers, after giving these
eighteen reasons, after mentioning

these bad developments which have
fleececl the sugar industry, have said
‘No, please do not think of nation-
alisation’. What should you de? You
should take over the sick mills. They
say that the Government which is
capable of taking over the sick mills
is not capable of taking over other
mills, where they are fleecing the
industry and where they are having
huge profits. This is what these five
learmed friends, these five cavaliers
are asking us to do, are advising us
to do. Mr. Bhargava says ‘Don’t give
them indefinite promise of non-
nationalisation.” At the same time,
the wagon is in two different sides.
They sav ‘No, don't give them the
promise of non-nationalisation.” What
type of promise we should give
them? Mr. Bhargava says ‘Give
them a period of
During a period of 50 years, these
people have earned huge profits, they
have sold entire mills, they have been
fleecing the farmers, the cane-growers,
the workers and the consumers. But,
in spite of this, Mr. Bose, this great
economist tells us that we should give
them a period of ‘good behaviour and
he says that in the meantime, Mr.
Shinde should evolve a principle
which should guide the socio-econo-

good behaviour’. {

Repc'rt

mic objectives of the Indian Consttu-
tion.

AN. HON. MEMBER: For you, Mr.
Shinde.

SHRI BHAGWAT JHA AZAD: This
is what Mr. A. C. Bose has said. But,
1 am sure that Mr. Shinde would not
like to be in his company, to evolve
a socio-economic principle in the
meantime and give them a period of
good behaviour. To whom, this
period of good bebaviour should be
giwven? To these man-eaters of Uttar
Pradesh and Bihar, to these cane-
growers-eaters who are moving out at
large in the fields of Champaran, in
the fields of Kumaon and Garhwal,
trying to fleece the poor farmecs.
Don't give a lease of life to these
man-eaters of UP and Champaran and
Kumaon. Nationalise the sugar in-
dustry immediately. I do not thmk
there is much worth in the argu-
ments of these five cavaliers. There-
fore, 1 treat them with the contempt
that they deserve, and therzfore, [
come to the other five gentlemen who
have said about it. The other ive
gentlemen are, our hon. friend Mr.
J. C. Dikshit, Mr. B. K. Khoala,
Mr. P. S. Rajagopal Naidu, Mr., Fae-
lur Rahman, MLC, Bihar and Mr. R.
H. Chishti. They have also men-
tiomed about these bad developments
in regard to exploilation. But, they
have not come to the conclusion that
we should have national sugar au-
thority in the country. The octher
five musketeers have said that we
should have a national sugar autho-
rity. What do you mean by watiomal
sugar authority? This is bombastic.
Neither national, nor sugar, nor au-
thority. But, Sir, I must say that
Government should give full coasid-

eration to what Myr. Dikshit, Mr.
Khosla, Mr. Rajagopal Naidu, Mr.
Chishti and Mr. Fazlur Ranmaa,
have said. What did they =say?

They said {hat if you believe that Gow-
ernment is capable of taking cver the
zick mills, why don’'t you believe that
Government is also capable of nationa-
lising the 156 mills and they say, be-
cause vou have no faith in nationalisa-
tion, because. vou have full faith in pri-
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vate industry. Sir. just now, one
of our friends has said that naviona-
eation has done harm tu the coun-
1y, I do not say so even at ihis
sicge. [ came to the Parliament in
1852 and I have been a blind sup-
pcrter of nationalisation, but, I am
«is0 a strong critic of its drawbacks
a* well. But, nationalisation can-
1.6t be condemned. Man invenied
ae¢roplane and the apes getting hold

oi it bombarded Vietnam. Is the
aeroplane bad or the apes bad?
Nationalisation is  not bad. Sir,
these five friends have s=aid that

trere should be nationalisation to
puth  up production. Why do we
want nationalisation? This is be-
cause the public sector in this coun-
trv is deing much better. They have
20t an industrial cadre, a managerial
cadre, in this country, which is do-
ing much betier than the private sec-
tor wallahs, these big capitalists,
these exploiters and these man-
ealers. Therefore, we say that we
have got an industrial cadre in this
country which has qualified person-
ne. under it and they can run the
sick mills and thz 156 joint stock
m.als better than these magnats. The
standard of efficiency in the natliona-
lissct sector can be properly guided
arnd it can do much better. Sir, the
m:0st important thing that nationali-
sation has got is public confid2ance.
B public confidence I do not :nean
the confidence of Modies. I mean
the confidence of the workers, <who
witl work in these factories, confi-
dence of the cane-growers who will
grew the cane. confidence of the con-
sumer; who need sugar. This is the
greatest advantage of nationalisation,
that you have got to-day the confid-
erce of the consumers, workers and
the cane-growers—a  powerfu] plus
po:nt to start with nationalisation. In
thiz country. today, it is possible under
your direction, Mr. Shinde, to deploy
ir. the industry the efficient technical
staff in the best way which the pri-
vale industry has not done liecause
thevy do not want to pay as they
wznt to have more profit for their
pocket. Therefore. 1 say five fri-
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ends are guite correct when they
say that on any ground—be it indus-
trial management ground, be it the
confidence of the people ground, Le
it finance, there should be nationalisa-
tion.

I would like to quote an example—
today a unit of 2,000 or 2,500 wunit
tonnes costs Rs. 5 crores. These pe1-
sons, these looters are not prepared
to invest a part of their profit. Who
will do that? How can it be pos-
sible? Therefore I have establish-
ed to-day in this country, the only
alternative to thig joint stock sec-
tor is nationalisation. Then one
question remains to be answered—
i.e.. about compensation. Compensa-
tion for what”> Compensation for the
young ones—compensation for a small
investment which has already given
hundred tirres more profits to them—
the exploiters.

[ would like to quote the Father of
the Nation so that these gentlemen
may understand better. I would like
o remind Mr, Shinde (please go hack
10 vears) 1964 Bhuvaneshwar Resolu-
tion. where under our dearest the late
lamented leader Shri Jawaharlal
Nehru the Resolution was passed to
tale over industry processing agricul-
tural production. My Shinde, if you
de not remember 1964, I remind you
of 1969 in the city of Bombay, in
Congress where you and 1 were
partners in the new Congness,
afier breaking with Congress and
driving out the re-actionaries. we were
for taking over the industry, Should
I remind you Mr. Shinde, of what has
been said by the Father of the Nation
aboult compensation, The Father of
the Nation said that you regard your-
self as these industrialists regard
themselves trustee of the people, If
you do not behave that way, peopie
have got the right to take over all
that they deserve to have. Then
they say if they take over, they
would not pay you compensation.
Mahatma Gandhi said, ‘“‘compensation
is a sin”. What for compensation?
Compensation to whom? To the ex-
ploiters—to hundreds of people in
this country who have finished cane-
growers.
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1 would like to couclude by say-
irz that 25th Amendment of the
“'pnstitution has empowered the Gov-
ernment not to give compensation
{cr the youngsters. for whatever it

m:ay be.

o ) hrs,

In the public interest, you can fix

notional amount. Do not accuse
“ne Supreme Court of coming in
wour way. In this matter, the Sup-
r«me Courl is much ahead of you
ke Government. The Supreme Court
skall not come in your way. There-
itre, there is no case for compensa-
1on to the e)iploiters. The most im-
»irtant thing to do is to nationalise
zxdl the most appropriate time to do
-1 is today.

You know we hud a cane-growers’
senference in Orissa. Shri Panda and
ruyselt supportes the cane growers.
We had a national seminar only the
tiser day, on the 27th November in
which 60 MPs and two Ministers
savticipated.  We had a memoran-
dim signed by 289 members given
1 Madam Prime Minister for
=ationalisation. What more authority
2 you want, Mr. Shinde, as Minister
. charge for nationalisation of the
czzar industry?

We in Bihar and UP, where more
than half the unils of the industry
zre located, feel the pinch. We know
these exploiters. these sugar mag-
rates. They try to control politics,
to exploit the people and also to cor-
rupt public life. Therefore, for the
p=ople’s sake, for the consumers, for
the cane growers. for the workers
who participate in the production of
tkie wealth. nationalise. Why don’t
~ it remember that white sugar is
now selling at 1. 600 per tone in the
international markets as against the
price of I, 100 prevailing previously?
Why not earn more foreign exchange?
We are prepared to forgo sugar. We
will not eat it, Let us earn more
foreign  exchange. We will promise
io stand by wvou in seeing to it that
wore sugar is produced for export

Report

to earn foreign exchange, thereby
ensuring thalt the cane growers of
UP, Bihar and elsewhere gei a beiter
deal which they have been demand-
ing since independence.

SHRI MURASCLI MARAN (Mad-
ras South): At tbe outset, let me
congratulate Prof. Dandavate and
other hon. members who were ins-
trumental in bringing about this dis-
cussion on the Bhargava Commission
report on the sugar industry. The
sugar industry is the focal point of
the socio-economic growth of rural
India. But it is very unfortunate that
the private sector in the industry has
flouted all the basic requirements of
economic efficiency and other ob-
jectives of social accountability.

The private sector of the industry
is fleecing the cane growers, exploit-
ing as workers, overcharging millions
and millions of consumers and cor-
rupting the entire political system of
our nation. According to he Com-
mission, there are about 235 sugar
factories in the country, among which
141 are in the private sector, 84 in
the co-operative sector and only 16
State-owned. The joint stock sugar
tactories are family concerns of a
few tycoons over which there is no
public control. The private owners
operate in a buyer's market in res-
pect of cane and in a seller’s market
in respect of sugar. For example,
in March 1974, when the Reserve
Bank extended its credit squeeze te
the sugar industry. the sugar barons
stopped buying cane as a .protest even
at a prire lower than the supporé
price. Because of that, in April 68&
mills closed on the ground that there
was shortage of cane. But we know
that the cane fields got dried wup.
Thev are dictating terms to the
growers and to consumers in regard
to the retail price. Many of the units
are economicallv unviable. In your
State of Bihar. there are 30 sugar
factories of which 7 are sick. 4 have
been already closed and 19 are strug-
gling under the spoll of stagnation.
According to the Bhargava Commis-
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sion Report, ‘nearly two-thirds of the
private sector sugar industry was
sick on one count or more and more
than one third on almost all counts’.
these private operators simply rob
the factories. They operate with the
profit motive in complete disregard
of their obligations to the cane gro-
wers, workers ang consumers. Mana-
gerial ability is almost nil. Acord-
ing to this Report in some Companies
the Directors advanced huge loans
unto themselves at a lower rate of
interest whereas Company had bor-
rowed from the Banks at a much
higher rate of interest. In one case
according to the Report the Direc-
tors of a Company had appropriated
40 lakhs of rupees and they have no
assets or properties so that this
money could be recovered. The
sugar barons are looting this coun-
try and exploiting the consumers and
the growers.

I very much doubt the motive of
the Government in appointing th=
Bhargava Commission. Generally
when a Commission is appointed its
membership is always in odd num-
bers. Even the couris constitute
benches consisting of three or five
or seven judges. In the famous
"Fundamental Eights case we all
know that the Supreme Court was
-evenly divided and when the one

remaining judge took a different
position his pozition had to
be the law. Here the Committee

was appointed with ten members.
It should have been 9 or 1f. [ do
not know why the Committee was
appointed with 10 members. As
ultimately nationalisation was the
only remedy. they perhaps wanted
to confuse the public and themselves
and thal is why they constiluled a
Committee of 10 Members.

The hon. speaker who preceded me
said that the Committee was divided
evenly. One group headed by
Mr. Bhargava wanted, as Prof. Dan-
davate says, hospitalisation. They
wanted nationalisation of only the
sick mills . The other group headed
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by Shri Dixit and others wanted
nationalisation of the entire Private
Sector in Sugar Industry other than
Cooperatives. I beg to differ {rom
Prof. Dandavate who said that
Cooperative Sector should also be
nationalised. I do not hold brief
for the Cooperative. I do not say
that all is well there. But in some
parts of the country they are doing
well. Wherever the human factor is
involved, things like nepotsm etc.
are likely to raise their heads but if
you say that the Cooperative Sector
is bad and then the enemies of the
Pupblic Sector would say: look at
some of the sicks gianits and white
elephant in the Public Sector: look
at the evils of nationalisation. do not

nationalise. ] do not want to give
room for that. I agree with the
Dixit group people that barring

cooperatives the otlhers should be

nationalised.

There is another good recommen-
dation of the same five Members;
the marketing of sugar up to the
level of wholesale trade should be
completely nationalised. Unless you
do so, nothing good would come
about. In this context T should say
that we have free clistribution and
also levy sugar. We issue cards to
all the people in the village for gett-
ing sugar. We all know that most
of the people are not accustomed to
take sugar but in a democracy we
cannot discriminate and so we issue
cards to evern thaose who do not take
sugar,

What happens®” The hoteliers and
tea-shop keepers go and collect
these cards and draw the sugar and
thus corrupt the common man. the
proper sections of {he people. At the
same time, if vou ask the very same
hoteliers to buy sugar at the levy
price from the shop-keeper direct.
they will not buy it. The reason is
that if they buy so much of sugar
from the shops, the sales tax officer
will check these accounts and ask
them to pay so much of salesz tax byv
calculating the number of cups of

L
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tea or coftee they would have made
out of that sugar. So, while they
want to get sugar at the levy price,
they do not want to purchase it dir-
ectly because 1t will mean payment
of sales tax. In this way they cheat
the Btate Government of sales tax
and the Central Government of the
fncome-tax. This can be checked
only if you nationalise the trade
gystemw at the wholesale level

Coming to the other recommenda-
tions of Bhargava group, they have
suggested the need for hospitalisa-
tion of the sick units But they have
also suggested the restructuring of
private sector, conversion of the
partnership and private lhmited com-
panies 1nto public himited companies.
If you are not for nationalisation,
according to the committee this 1s
the second best solution What has
been done to implement this re-
commendation during the past three
years? We do not think they have
taken any action.

A feeling is growing m New Delh:
that only the Union Government can
nationalise the sugar industry There
15 a feeling here that the State Gov=
ernments are wncompetent to nation-
alite In Kerela, for example, the
Government hesded by Mr Achutha
Menon, where the ruling party 1s
also a partner, passed a Bill to
nationalise the ownership of planta-
tions. Though Yyears have passed,
they are keeping 1t 1n cold storaze in
the Centre. Simularly, the Tamilnidu
Government wanted to nationalise
the Madras Aluminium Company,
which 182 consuming a lot of electri-
city at concessional rate. Three years
have passed but we have not received
any reply from the Union Govern-
ment. This gives the impresmion
that only the Union Government can
nationalise industries and the State
Governments cannot touch it. 1 agree
that the Union Government is all
mm‘::um it ﬁh:: got at its
disposal army, navy and
afr force. But the mtl‘luﬁonu:{

3004 1810

position is that the State Govern=-
ments also could nationalise, They
may not be all powerful like the
Centre; but they are equal to Centre
mn gtatus  Article 12 says-

“In this Part, unless the context
otherwise requires, ‘the State’ in-
cludes the Government and Pare
liament of India and the Govern-
ment and the Legislature of each
of the States and all local or other
authorities within the territory of
India or under the control of the
Government of India.”

This Commfittee has suggested that
for the export of sugar public sector
units should be started in Gujarat,
Maharashtra, Temil Nadu and Andhra.
The Tamil Nadu Government have
decided to set up 8 sugar mills ia the
public sector They have obtamed
the sanction of the Planmng Com-
mussion also They have formed a
corporation calied Tarm]l Nadu Suger
Corporation for this purpose. Even
though an application has been sent
for an industnial licence, the screen-
ing committee has not met for the
past six months The export of sugar
can earn dollar and foreign exchange
Yet, no action has been taken 12 ths
matter So, I would urge upon the
hon Mmnister to convene the Sireen-
g Committee early to give liceuce
so that we can have a few more mil's
m the public sector

The Commiitec has also suggested
that a sugar technological institute
should be set up in the south more or
less on the same lines as that of the
Kanpur Institute It also suggested
that the Sugarcane Breeding Institute
at Coumbator should be enlarged cnd
strengthened

This cry of nationalisation 18 not
something new. As Shri Azad has
pointed out, thyg demand came as
back as 1968 when the Congress
Session In Bombay passed a resolu-
tion for nationalinng the sugar m-
dustry 1n U,P Then, why should we
hesitate? The other day we saw in
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the papers that more than 250 of the mu“‘:ﬂﬁm“mt?
gressive-minded Congress mem-
bers have requested the Prime Minis- ¥R €7 T a o § e o dweraifon

ter to nationalise the sugar industry

SHRI BHAGWAT JHA AZAD
From the other mde also

SHRI MURASOLI MARAN We are
ready to support you

You have got a massive mandate
What makes you to hesitate? Why
this delay? Sp, I would request the
hon Minuster to come out with a
categorical statement If you do not
want nationalisation, what 13 m vour
mind? What prevents you® Why are
you neither here nor there? I want a
categorical answer from the hon
Minister

&t WMo qno faardt (Frarerar)
awrefa wgeg, fom et 7w oty
ufaw gt agt & MM w1 N Ty w7
et ifve w1 fr ag = sy 2
fie war w7 asa® &

warafe ey @7 A of wrfge

o anaw g (dfmr) W
1A, Nt wwi D Gy &
W ¥ i ag wgwr 7 N AT
3T $9g X ®T, No T4 ¥ £, 7TA-
g A wr AR AT X o
a7 fardy T 7% g7 agdz grav A
TET Iq T AF CH AN ©T Braw Y
arar adr & 1 4 Y R dvw w7 wraRr gam,

= fmr mar 10 qedz ay far oy I
Rfizar ¥ qurc ¥ Fog ad 7t fsar
¥ o) fead & farg o ¥ ey
Y wgwar a1 avar § o9 & forg fvaer
ofar faar ag off IR ad Al fsar
o qro wT fagre & v T danTe
) o @ oy, afvee
o gy ¥ an Sdmag
Ig T Fre oy § fE xzt o It wram-
Aew Ay wrar IR TR A farare
w1 7ay ¥ forg Fead & w1 Y agrar
fear 1 &fer go dYo o fagre &
qrEz EIE) AT wreAr § W o
oE sk s At femr o gwfag
X AT WY A(AT R F g A
@y T 7 QAT T waET §) awar
7 #r 7t afamea WY oY A wgET W
ST AFAT X |

feqar Fee g fmqme &
eqdIE §1 aTH ST 2, Wre gW oF daT
frur Tt wifge fr g1 qew AW
500, I 1,000 FAT %o & WX
Qe ®7 g% arfe aw £ e wy
¥ X AP BT peRw A gar g
IT AN Q7 wOAS | Afew g
W ETT AT AF AN FT AEX ww A%
RS W WA P A A F ) wly
¥few sifPr vz @ §

gt Zv afrga st wmar gen Wi T
& w9y ®) ok S O e £y
g fenE Tegroary, A gAY
fang o gArt Ared § 17 W@ wov
drzg A sedww 175 QT o
®T qITwr FAr | ¥ A fagdk AW
rdr 3 gu N off 37 ¥ qarfes
TN 200 FOF §o FATAT  TATH
dzr v § s duodew = s Ay

ffafzar & voz s @ §, dMadife-
W v v @ § 2 g Wy
sz T E B NN W woE wT
) wEmglfecamm@ R
¥y Tnd Srawrn e afr? @
qew & 280 vk v arfeurie
¥ forw wx fomy | wore W o Qe
¥ &y 1z wadi, e ge odlf & dwor
% Of foge o g & wr Bz @ A%
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F ot e ofoe & g ¥ ¥R
aret qrfrariz & qwry dwre W @
T & g ar I TF KWy AA-
we Wi sy ot AT B O wv—
CEF A% ¥ T &) gETITCH aTT-
A ¥ ¥9 AW Ak fawe e
Tasr b (swwwrw) & frer weforey
Nz wwiscarg) wim amy
o9 wrq Y fipw & fired & gawr drar
gz w1 Kegmugag & o
frr fge & graw & Ave foar wg
ar AMfrdY fy afy afew s i
ANFE vad g7 ¥ Qv e Avererms-
¥ g1 ¥R 259 famawr far)
A S ST Ay Al )
qer amgw, vy A, TETa feg W@,
WA AT ATHTT AR, FOT FA AT
arfy g SR ¥ A oG @ a6
wore a7 e ) e Ag A w4
A &Y & WY surRt frAe wa Ay
¥ fas s off Wt sfae
et o gat st ® fF g fear
aqT 1 WY AW ®Y Ay fear
g garr el ¥ Oy gwTr aRfaw
w7 T ¥ ) gw wfeg ot s oy
wqr ary | gw AWt & fendae
I graT A ST ARA A o oY
®qq a1 TEX o+ ut oY e g
¥ e agy ¥ faar arg A AWl
%A% gv & weer i ford wme
wfe mrddz ¥ § oy gze woae ¥
7o ¥ div qfeardiz ¥ gre Safd
X WY & @l 1 g7 FOTaReT
Fiewrs § W % i MR e
T 1 o e Fore Pt & e
T & o ey ft wwwfor ) Rm
ot ¥ forg g welt § Fe oA e
AT w1 Xwvaredwr Y

qow €6 far § fr eninffex
e ety o ofr fiear arg 1 JE

FRTR ST ge R awaT {0
IawT qarr Wy T awar § 1 e
% e am & gw ¥ T g O sy oft
2 ogT frgr st A fad gmara &
g% ¥ ¢ fF o qredz g # g
P & 3w A1 AT o7 RwAayg
Furar e sy st Seinffer are @Y
it @ fear =g o

FUAATEANA &7 AT ATH ¢ T
§0 anit £1far g, ge At Arag e
et Ao ot § 1 Q¥ it gard
gt ¥ off § Wk 57 a7 ot § fsa )
AR Tt &, fag @, 3T ow W
*Y g7 &Y 7Y 91 arar §, ¥ T o0y
g e ETHSET § wrOw qg R
& g s 3 Sl A Tl 57 §
oY &% fe wifes § a1 ok gz §
a8 & ¥ aew W I are W o g5
w& W g I A 9T AT
far ardfi &1 o o feweT §
g AW & T W -
Ffar &1 sTRTETD {1 A% woy
FriER VWY § | & gEIt A9 ¥W
e § fr IO g ¥ wRww A §
are AT AT §, TEY & HIALT IJAT
wrge &1 wefag @ gt @™ §o
AwmeTeRea ferag wTgw ag § ?
Y Pt & g & @ o dar Wi
ay § O e g T oY e e &
FIW F AN ToEL ATE §, N Jww
1% §, 31 99 6 U W { (A
w1 ogt 7% wenrfer g s
¥ areRw § A awwdy § e faw
o § 1wy dweT ¥ g0 ad
fram ag 3% § s ¥ faai ox soar
s w1 @ Sfer N o e §
% qg wegw wft v § 5 ITE gOE
s A 1 wgt ) 5 Wl
R oY AR g
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& ay wyge R W § fr gt gww
T A @ T o SR s
¥ Tt wifgq |

QR AT aGE | T AAAATTHANT

RnOsTaFA g, aaand §1 fradr
T AT 9EY § ag wTIwA wTY A
g & 1 e Frt 3% wTe o
W et W Fa oA W,
wafrg war wlt w9 fr g dadew
ot wr ag § fe Frst 97% gre & orrd
arelt § Wi & wad fedifem 1 anga
wRE, s N s RE )
i avirgasrawivTmi 1 wiiw
wgw Sqfews ¥ WA Oy § ) Wi
T T ¥ Wiwd N g
g wa g Rl W sfoww g
¥ iz o A R §, 3w foad W
wra died & A T AT & Wil T% 2T
8 § e av safdww &7 s mar §,
ag ww 3w ¥ M| gw ug g
qaX § fv sgfeqw §¢ &1 fearmmioy
fow &1 g Sgfewe gz, wH) S-
™ ¥ SqIfa w1 0% 9947 wEEr
WX faa arlt & agi A §, 3T
Trateee § 1 ag & xafeg war fe
oY g% §o ai fred §, 7 wgd &
Ffaq arga W T q1ga, Sgfeww Wit
& sadr ag w@ & 1 & wgm owwaAr
fe ¢ sgfeaa wizit i wa & wAx
wiar wft g )

SHRI S. A. SHAMIM (Srinagar):
But a judicial man need not be a judi-
cious man also.

o edar v wTe fregw
Lok 4 uﬂlﬂm!ﬁmrﬁﬁz‘ﬂm

561 aredted shma & Hfaw
77 ¥ N T3 € § 39 oW T
wifigy ) wmﬂ\‘trﬁtﬁaﬂﬁaﬁ
clﬁ“*!l

SERI P. M. MEHTA (Bhavnagar):
In the year 1851, seventy cotton uz-f

Why? Because the intention of the
industry was male fide because they -
had accumulated huge profits from
derived from out of the consumers’
pockets and because they wanted to
bring down the workers as the work-
ers demanded a wage and DA rise.
Therefore, we said that these imills
should be taken over without giving
any compensation. At that time, Shri
Khandubhai Desai who is at present
the Governor of Andhra Pradesh wes
the Labour Minister of the Union
Government. He took immediate and
necessary steps and the closure was
averted.

But to-day we are discussing the
sugar industry. What is the postion
of the industry where cross of rupees
have gone intc the private pockets
all these years? There are only three
simple questions with regard to the
sugar industry. Have the sugar
bagnates ever taken care of the in-
tersets of the consumers or not? Are
the sugar industry’s approach and
dealings with the cane-growers fair?
The third point is whether the in-
dustry has kept harmonious relations
with the industrial workers. Now, if
Government wants to see with open
eyes, they ghould immediately come
to the finding that the sugar industry
has agcted contrary to the interest of
consumers. They have exploited the
canegrowers. They have exploited

‘We have found

;
I
%
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ed, we have been told. It is said that
in the 1971 election this industry gave
a contribution of the order of Rs. 28
crores to the ruling party and this
obligation has prevented Government
to nationalise this industry. Why the
Government is not coming forward
and take over thig industry? That is
the main question.

As my friend Mr. Satpal Kapur hs#
said, majority of the sections of this
House are demanding the nationalisa.
tion of this industry. But Govern-
ment did not take to take over this
industry. If Government really wants
to follow a fait sugar policy, for
supply of sugar to the consumers on
fair prices, and if they want to pro-
tect the industry, they should nation-
alise it. Thig industry has not done
any renovation or modernisation and
they have been ruining the indusiry
and earning and accumulating huge
profits Government will be fair cnly
if they nationalise this industry.

Much has beep said about the re-
commendations of the Bhargava Com-
mission. I do not want to go into the
details of it.

But, prima facie, it appears that
Government is reluctant to take over
this industry 1 think there should
be no delay in thia matter.
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qqwr W § OHT roar dure wt foredy
At fararx et Y gy § welt oo
I

MR CHAIRMAN Before I call upon
the next speaker, I have before me a
list of 13 Congress Members plus indi-
vidual slips also apart from the
Opposition Members I would request
the Congress Members to ...

SHRI PILOO MODY. I move a
closure

SHRI VASANT SATHE (Akola) I
move for an extension of t:me,

PROP MADHU  DANDAVATE
(Rajapur) He is applying closure *
the private sector

MR CHAIRMAN I would reque:
the Congress Members to confine thei
speechs to § to 7 minutes each, as 1z
as possible

SHRI DARBARA SINGH (Hoshiar-
pur) The time may be extended We
are very much interested in this sub-
Ject

SOME HON MEMBERS The time
may be extended

MR CHAIRMAN The Minister of
Parliamentary Affairs has been the
mood of the House Let him consider

SHRI VASANT SATHE

oft qwm @ :  fawr fagw g W
aeisTR o ant i § go gt
T gzrr e f ¢+ Ag formw & v
T o ¥ oft g A A Wk A
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¥ TIefrrnr wiwvay § oY ag # foa
AT | FT TARATC fwr W@ CAC B
at 3u< " fr afs dw figy, o &
fordafrca fiw ot s v ondfr @
N ¥ww fedy ofew wondy & wror

vy i wifigd e zmer T
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o Tisar ang | oo w7 % W
garfas v §, tae) ot & afY s
£ | forad gr ot w1 g 1w 2w fem
# Y ar A Y Trefrawoor sy B = fegg,
@8 & 7y mraan g ) FoAM YN gAT
arak §afwa Fafr g | Karaaan
& firr ), g gofow ) wamer s 2w
§ X gAE aare ey A §, Aifafeaey
¢, weqfrom §, #feefaow § —
SHRI PILOO MODY: On a point of

order. How dare he point at me and
say ‘Capitalism'?

MR. CHAIRMAN. Are you object-
mg to 1t seriously?

SHRT PILOO MODY- Suppose I had
Pointed at him ang said ‘Fascism’,
would he have accepted that nomencla-
ture? Through you, Mr. Chairman, I
am informing him that I am a liberal.
Now he may say ‘Liberalism’

SHRI VASANT SATHE: All these
5ms are for the service of hummnity.
I understand. Even capitalism 1s

fgdmgermrais oy &
Ay qmX ¥ 7w ¢¥ ArA w1 =
w2 i wur e T 9 ST AT
wa wmarqr § wewt qAEArd s
W sqareqr ¥ @A & of e 2w o fpr g
gNgW e aeforuw 7@ ¢, W@
Tl avg ¥ wwd war wifgd | Wi
3755 g wvY ¥g 7g 9, A faqlx
fos iy ofe www & e @ (e
% w3 T FwTA g, AAwdAT 7 IAE
@ g ag sfgez Har, aag @
% rar Y & ge wigwrc gae g
oY fawarrr wr oY wraer g, AW o W
W1 Fearew o wger 1 Afwewr o™ W
Ty & wr % wrwr ¢ fis T
& Wiy Wy wgt W xqry fdon ?

et ardt w wrerEw o ?
Tg Oy e & s ¥ wgy Ew

e {ar g § 1 o A Ay A wEee
¥ d weTgA v w1 gETA gAr | IER
TEN ¥ TEATT AT o Y whspefy
¥ ofedr ot ofgams s ofsd
¥ gor 3T ¥ wwTgeT, 7y 7 WOw) o
wTAATATE .

SHRI PILOO MODY:
father has been disowned,
SHRI VASANT SATHE: N

“As early as 1964 at Bubaneswar
the Congress had decided m favour
of State take-over of all indusirjes
processing  agricultural produce.
Among them are classed rice mauls,
jute and textile industrieg and sugar
mulls.”

gz gardt gt & qrfed & 1 Al
Fewrar o ary gz g€ fr avard & o} a1z
srgw fafaree & W oF oweg R
26~1-74 %! Kwfeez fear & ag ¥,

But the

“You raised the question of
nationalisatjon of sugar. 1 am not
pio or against nationalisation. I have
not hesitated to nationalise many
wital sectors The test 1g that it bas
to serve a purpose. We have to look
at the whole matter from that pomt
of view"

Wi ag wE & .

“The Centre was worried whether
taking over would create a situation
where sugar would not be available
and the whole brunt will again come
on us This 1s really the point”

gafag garw ag ad & fv e
araeTn & v ¥ & a1 fawrE § o
afew warw ag & f% oo wwe T
IJeqTE TTTA & g WW0N B IGIET TRRT
g v & fom T wY FarEr AT
fomr w& wiT fadwl & o o faafe
&% W wsau fakwy T aw W
w¥, W1 A wTq 507 GATR Ty ArAw
¢t 1 ca¥ fag qu ¥ ggeft wrawe Ig
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& v ol w1 TqTEH A® | g RY q@ A ?
fears t Ifw arw afe wre A 0 ot
a7 IEET TTAA A3 wFAr g7 W
& JeqTaA W1 9oy afowa a1 mar @
a% qrer ¥ feT a9 19 78T wT AT
2 @ fad A w9y 9% fres | Wiy aamg
groey grferdy 3w & efoweraw v fedts
wryuET s T g arafr § ? aofe
¥ & w7 wTw, WRRY, gucka wrfy
AT w1 Ieqraw agAT wiigd ar 7€ qgAr
ITfEd | g0 FAT A wredr O v
aft § 1 592 ¥ qrad fogadfer ome af
Teag arasqs #ifew & ixggwr adio ag
gt f§ gww o sz w1 SYewEE
oxew ¥ oF aren frcagr . gert fasd
age 3 gu  wmAGUg K Y A
AR § e w98 & qEA ) IHT qq@
gravere A9 g ¢ | W ara A A
ag AT ¥ feamw sl Al
Adr § 7 gwT 2w Y y7ar AgrA A WA
et Ay & 7 fwarn afgaagI A
T a1 ST T I A W W
srardy g7 & v F 9T g Ay A
& ? wrId & AU T W AG N
wigs agaa & aft amqg & ? w3
& favqw a7 w7 o1 ag adwr §°
&7 ag T i 3w Srgw § favare
% v favare &Y 39 a7 ? W Og
aft wrgd ¥ fag mAma oRT @
syaeqt 7 v Wi gw ar ¥ wifow
gt fe fonmr # s @ Qregaifer
srx s fady | food g gy fegr mm
7 g fraf dx 7 dfwe =g &
wrgar T ¥ Wi wgn fe dar afr 30
£ w1 AFvar ag gur § fo qarwre
st oY w v gk & farq At amar

W sowTe ot T o § 1 6 fare W
whinr ? gw fg ware & T HYTAY
fred § | v g i Y )

DECEMBER 18, 197¢  Industry Eag. Com., 318
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wdt ¥ fawr & wamar fis g W
¥ Srgad erew ax § | vy feafr &
wqre ¥7 @t @ vz e i 0w
#r @ ot wz omd Y 1 . awT A wT
wex wrew § | fadwy &% qw freew &
800 377 fawr <g § ) wr FORTC AW
TrewaTeT w1 o ar wh §, Ay
fFamarpaarfar? o ew
AT qAT w7 JOERA Ay §, &
ATt T & qoere frary w s
ooy A X |

go Yo ¥ 10 feaew 78 & o fres
quy faewd &+ wgroer ¥ wrEr
fasadt & 1 10 few 19 & @w 13
&7 & WTAY AT 130 WA A Y 1 QW
Ferzer e w1 (waar fawar ¢ ? 600
%97 & wIT ¥ 30 whrwa WX 300 T
& wir ¥ 70 Sfawg, €@ fgma & §o
390 %97 ¢F fereer a1 famr | ag ey
weerar § | T fae-wrew R e
THTRT Fi fasr s v ww
srewer faar & 1 (wawew) R weTan
war § {x oF feew w1 sree Wi
TR 10 ¥ { qvar Af fAr ¥\
(swwem)

q® WTAATT WO 100 89T |

; 100 ¥qar ferze
(vwware)

st #aw A
fufee wrez ?

PROF. MADHU DANDAVATE: The
report says maximum 1 sixty.

oft wem W : 200 tqaT W Wiforg
arearfaz fagr wgd & 7 wh-emydfew
¥T XL & Agreeg ¥ AT WA €W
Ty feam «F fasell wer 2k £ )
74 wr war § e ofy fae dwedy
arfew § 1 (@ wag ¥ 3w O famrll
gueaf § 1 o ot ot warm FordY o)
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wY-qraRegs oY 9ff 5T wed, Ffws
QT WG IT KT AW FL ¥ §)-
qrafEa AT FT IT WY TAT TOAT S
arat & gre ¥ ¥ g, a7 946 oAt Yy
£ | ¥feq o Ag@rY ST H oF a@
w1 gty dad s o7 % arfaz
dRTFTRAINE LY # dfaefems
LHTANEY & WA 9T, A0 KT 7Y
W4 -SOAEqT 9T WEST QAl, AT .f
qfa® dweT o wr-wadfen daT WY
I AT AFw 5H - 4
#fozfasn &Y ave aran | g w0
*§Y gur §, wiife ae w &Y WA
IT K OF FHAW RTEFRT 8T aTg
*M F0 9347 § 1| W AE W H)-
sradfey ®) WY aTw HA § 4

qAFTT XY AW X oY oW

“In view of the sizable financial
outlays and complex administrative
issue involved Government needs
some more time to examine the
matter in detail”

a3Y varw oY fak }3 v 1 (wreww)

®o W :  (Bombay South) *
TAT WA W2 N AT Q9T
anx fad § 1 I W waw

A a7 §2T @AM ? qg ¥ A
Fraw § | A0 xorwr F Sew v w
S &7 gaT A} faar g |

o Wiy WB . AWAENQ FWR X
a7 €z afqz am ¥T 3T WY T faar
o, @ o7 4R feegw ¢ o
At g ragdia o g

o wwrw : ATYR AL H 2R Y
g8ar wrfgy a%r o as I T W@
. AT et wfgd
o ey wed : e T geAT wiigd |

ot 0 wTe qaciat ey
ot efroredr oY dr ¥ )

MR. CHAIRMAN: Mr. Mody, 1
think, it will be better for you and
me also to keep out of sugar debate.

SHRI PILOO MODY:
not got any diabetes,

But I have

off WA W5 . WIH WA F w@Ar
£ fe garQy et vw wara g feamfes
qg AT MEAT S | qg 20 H tga H
01 fam ¥ fgg % 1 qema AT
%7 fga WY 34 & &, Wifs ax fHarg
FY weR1 a7y fa=nr, a1 I@E) oY gac
ifo fadelY 1 q@ & Famme 1 Y
fga &, wiif® gagav@Y axw )Y
B oY, At 2R A AEY | 1§ A qAGT
fga € 1 QY fo.T oY FRmST wreHl 4w
¥t fam sxasar § ?

§2 W wRdY oy e 2F § e faad
i3 ¥ 3fez reira 7 O ofeelt an€
£, 7% o3 ViaTgRmT( R § 1 1
¥ w1 grewand Wi wraan i 9§
gV 41 ey § | ag A Aerarga W)
arde-g e areY ara § | SN FEAE
fe gw Afez faww &4, O am frta—
wote, WEET QX 3z & frd, WX
gt WAl ® oY fr8 | I ey waw
¢ fr fram wa AT w7 JearEm ST |
gilweaT ANE FHMA ¥ QT a4y
aar f fe am fach Q1 (swerw)

ganfa oY, ¥ oF QAT A €@y
®T HAAT TON ArgAT § wWifr wm
LER HZFTEAFT §1 AT LI gETLAW
qe § fe ifsz il 3§ ey
fa¥ ag am O @ & ¥ gwArQy
AT 1 v W § ! e
0 Y § ¥ew, 1WA § wET T
qifwae safedty qee | oifwaw
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[sfr wuew &3]

safEde Y wRa s g fr a3
7 FgFE, 47 § EHAET | Y 14A TR
w figu WY 5T w7 78 F2w AT A
wox wrg e Are g foa tmmitfen and
2 fr G TFITEA TR AT FTH § |
R ¥ FEUEA 4T XA | QI IWRA G
KrENT At w5 foe) & g QA ) A
wradt | wwure w3 o @A & FOH
Aoy &Y &) €9d sarar T & ST T )
o T QERAYE Y §T ARy WY WY
gweale W) $T §F4 aY & v, g
fr ura 6 %Y wwg 12 194 fpmy w1y
AT WY AR &Y WA | F1H QA
wa vz @) 7o, Fad’ Y aex ) ok, weodea
oY a3 war 1 Ay uw wew F fwarr §1
oY Arvra, Afag Rage R W Ao, faw
g &1 WY ATqY, VI HFIAH FTHY
AT, §C K ATLAQ, TE W19 A 77 ¥ 8T
faar &, oTr ag &Y ¥argg | wrEr W@
g wre w1 7 3 AU ¥ T AW
WTT B AFTE $ @ § W AT F AW
q oy wgm i aryarne® 15 @0
0% Wa 15 go ami % g9 F ¢,
I7 waRT & gra # ¥ fa7 A7 eww
Q% wra A 3T §, § 1@ % vawr YN
3 AEY W73 AT IAG W9 4, A AW AEA,
g Aifq® g $70 «1gd, wwiine
wrFaA ¥ farg #€ FofigTea faw wm
T S wT R, %1€ 0% a7 s aifwe)
w19 TE wfeaqT FTAT o T A AT FA-
W9 W19 &7 Argh § 94 wrvareAl wy
A ARY W THIET FT F A WA
feg g 1 fea WY sarg et wm o § §,
T 7Y AT AAIRQ | G QIAEWY, Y WTW
W, TY WN-gET $TA X7 AW
wregtdaid ! WAy ovA X @l
2? &% & wro g¥f wameg, oY T i
fir war fawwa § oic oy Rwfgey & swe
R Y wre & are v wTHgh WY AATTE

fr fody Nt &1 oheon v e, ¥
A FR &1 wru qunfeal ¥ gre ¥, €
vy WY & gra % afe dw ot fgw aw
YA v odw ¥ A wT g ey g
WA EY AR wEAT §) K Avnar gL L.
., (waawrt) an § fe w
fa< ag wF4 a1 §T 4 38 & e 1w
qz aYe 7 ferat aa &fe s € w0
grr, 8 7 38 frola & gy, aft aY
ga ¥ fog oY afveer g0y

ot wirwe faw: (gamgrane )
garafr wgeg & agw WX W wF
q7 @t § Ao ot 78 7AW T I
grgrmadonand ? WIS
oy wiary fe 78 TPEEMA F
A § WYX 97 Avare vk & wE
qT wIE & & s fAar oA &
"R § {5 78 a1 Ao A
2 afifs ag s ac A qwr ¥ o
gay ta frQid & aga oz & wifaw
B &, AfET g FT AT AAREA A IA
& v A 7w fw gy o W @ I
Ay fgcl gt Ty wATRT W ¥
o fr wgx § fe o Mdr 1 @ D e
gam g

Q% AP W g g

st wwwe faw: 7 A WY
ahy AR ifed St
fpet a2ge ) unaged fe
weftapen FeY €7, a1y W
I ¥ A A g gl aow gl
fag aga 3, a2 wwx § W §R
s § ot sgx € fe X8 & W W
Mramr §? tw A pEW Q wwm
7o fesar ooy @egdfogn @
fee ¥aftg.....

et Ed gy @
efte w o gaRT Are ¥ 7
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seww § fs woury qred sy
o fiegfir fivar wr ot ot e & B
oy & gre % wron site oy W

& w3t axg & Ay ¢ F qoremeraw

aitason w1 waea fad ag § e o
e ¥ FAT TR AT AN E
oo (vrrar ) frdifdt o
i qftwrg w7 ow oA
T[T ? W AT I 6T ATH W 7
woor Qrwarag t « fe wie 1 =
w dy fedt Wt e @ woer@

qftafer sarer wwQUT | ag T EW
smeer §? @ ow @ wafee
Ay’ wwo
Wit wear fiew 2w v wfgg fe
w sy o W fewwrm R} 7
P ot firat § 7

3004 LS~11

waw fa wpg fw g wwow ¥ @
ag & Wt wr odfvrr e § qufag
afic gurer § | o A ot wread ¥
vl § woge o W e gt W
et 4Ty wX § o W, gt o o el
¢ 1 e e ox § g for ot W
oot §, W Y yf sarow dae 93
W § mi et § qafag 73 g
aga feat & age & uply weh § Wit
& R vt w7 e fe ww wwas ¥
wraw & faars qeR aw ol § &
wradY @i wwra ¥ o ok § e g
T AT A sy ot o fren
1 e £ fear syaay @ e
w=Y e X feay v § ol da @
14 & FY AT o 7 77 A fHT W
g wgwdr g1 R oqg e
o1, fraié ¥ qred e o e g
f§ —

“qrdt fadir afeeqa v w=fafea
Ty qgadt w1 gfe & aTee WY
TH AT WY PR Wi ST R
frmgeraged & fag §8 W qwa
wifgn” WYCES wyx oy fye og et
3T Af) foret war | g9 & W Q¥ 0%
¥ 3y wfge v Fw aww ) fan
--fq arr ¥ fam/ w2y 3% fo o

T I WA, Wa gy
oY% § X6 §9T | T wHIE A faw
T B g A 9 W awa &
AT Y T W @ g, P oY a
® wem—urey faw ag 98 ¥ v 93
AT &, e A o g
T o TR oAAAT HTEW TR T, ATHI 3
wfrt Fagme Wl & T Ry
¥ fag sy fva® feal & ey 73 &
Wt wry saad W o1 R § ) el
QAT W W AN A 1IN
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A bt oL
{oft wivee forw)

o wre o war Mt § 7 gafg goey
woly v wg Aifwaar fie arg o g
wfle gwere § Wi aaTwa
AT § o Wiy & qgr W AwEE «r
ey 3w ¥ Iz w7 gadTy ey
gm ) & oy wran g o

gaX T ) fea e &
et awi s i mr AT ¥
fram & fag fear & 7 orer difer
aTq WY AveTT d | FTaTT AT e
T §T AT A, AL WA A7
& 2afoar &, wrw #Y faeell awe ¥
T ®T Wy a7 feqr & @R 9B W@y
s 1 feer 3 adr, o ) wmy
F1 qYHR T A3 W3 v fewra wey
g fisar & 1| Ay &, R ¥ e Aven
T g ey wv faelt &1 ad wa
*1 Q¥ fepes gla1 2 ) 79 =97 53,
ar gr€ AT #1 A & W 25 T )
25 v fegz R T Aqrk T
a%€r 91T 713 Wre w9y feyew Ay
T8 T 19 ¥ A7ET Y FATRAT FT ATH
X qrelt, Foardt & oty & ards w737
et

ot fusw agtex (wrrer)  w
oF N& M3 &7 wrr of qmy g

ot wvee fawy o A DX
Wi & aff s g agaa Ay
urg ¥ qgt @y T, W9 A g,
& wlr we i wran g, i ot qepw £

.o o (owwrn) . e g T ot
¥ Wit ¥ gor fis g werre ¥ wee
o7 at fir wide ot ¥ wrgr @ Wy
T ST & S A wrewy ff aw
¥R g argw, e we Y Y v
far 1 F gt werar vyt ww agt ¥
Wo §WIW : 7 AEAT ATEW X W
FER AT | g ey Fe AwAer-
v wfe Afer wa wfeg oo fireme
s dfifog 1 L. () L
Wit wyewe faw . & o g Xafan
% T ¥, AmAp & WA,
(wererwrw) . v & array g femmet d iy
Hert A T ST A A § 1 R #Y
a1 fpely dgam & ofey Y, W
¢ Afem wro qp W e fir faorelt wt
zre fer aar @, ST A ¥ fawra-
o1 & A g7 o P gy feav 8,
arg w1 7 feaar awr feat § wog
fetami, et qu ki ag W
forr TR Y FAT AT KT R M D
T ¥ 1 ag qF Ay wgn §—wer gt
AT Wi A7 ¥ A4TA AEAYT K g
ot wwet, vt ot afeww woft § fe
AR ey frefamr vy
X WA GHE & W AN 6T
werat § A% Fraft ofx o o e

won—-Afes f5c Y aro amelt § oY
it el Wy s ¥ ST Y ATy
et Fam, form & et ot & &y duw
smaTenaafe f e ¥ ey
m for €1 & & foumr & v are Wy
& e o e & ofr s g g
T & T Wy wggw Al ¢ ol
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& *W g Ww W AR .
(owwarw).. ... Xy AR fe e
wprr wff ) 1 wwrafr wvew, W WA
wd feerew gut wedt §, w7 e
?, e % geerc gt Ry qORC d,

rdum awqer ¢, oF femr
wi... (weam()...... .

MR. CHAIRMAN: Let us not be ex-
cited. What you have stated inay be
a fact but it might be misunderstood
m other countries In vanous ways.

ot wdwwe faw: & & a1 owgr Y,
7T | W1 ATT AT § o F qoy g W
wf aedic agi 4 g 1 afy g A W
AT T grEATT W AT WA WY
wag AEY @M ar a7 |}y oA 8, W@
FoHT %Y A & )

MR. CHAIRMAN: [ have .ot said
‘hat you have said anything unparlia-
mentary. I am telung Mr. Mishra
*hat even honest statements made here
are misconstrued in various ways and
it might hurt the feelings of our
mothers. Therefore, [ request him
not to press that statement and with-
nraw that statement. [ have not said
vhat thig 15 unparliamentary. I am re-
questing him that because it might
hurt the sentiments of our mothers..

ot svwwre fqwr: i &, w1 e
Ty A 7% W faar ¥ & gw gadig
a8 &, @ 2§ wa Al § 1 ¥ A v
7 voray gt fied Wt @ & wwied W
Rife mAramwaa. ..

*» (Interruptiony.)

MR. CHAIRMAN: Mr. Mishra, what
about your statement?

oft whewe fiew : & & et oo &
N wwr v @ SR L T N

welre ot § 1wy o ® wroive
Treg| & gear FTX w7 AT FTCNE oA
adr qaar & 1w fir I wEhe
oy 1B rrwrammadtaw 4,
o wEATT A8 grr o ww azw # Aff
STAT, ¥FF IT f WAT, T XX w7
w1 WY wEaTA FTwIT &, AfeT Teren
SR AT FT N qUATASTEAE |
oy w3 wgt ¥ 5 ars{ wro A
w1 Wiz A Ay et A
WIAAT ¥ WZ FACAT A7q wwAw A 8,
T ¥ AR 70 AT E, WgA ¥ oY qrAr
T A g, ¥ A ¥ e g
Ffwn zowas qarw oz § fs qunt qws
F 2y 7y &, faa fearr M ag &
far a9 agrae agm w7k 8, feq war
Jerew & fadr qgr agw FX WL, IW
TR JEEE & A A wT A W,
IAFICTEAAATY Y v gr g ar
Ay frr e 291 77 awm W T
T w5 7

aarify wima  wrg 7gr Mo

You know that -ometimes..
st wheae fas : 77 A1 g7 A ¥
fear

MR. CHAIRMAN. This statement
will not go om record.

ot whvwe fasr : Afer 37 @t &
arft whrd gu & wgar wgar §-
W ¥ FME v W guNa 4-
W wredh guwa & &2 K A¥ o
grerer et W aom X wr Y

**Not recorded.
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,[W wiwre Siwy)
W W W WY @ W s
¥ wifew = ofifad)

uww WNw g Wt fro¥ are aw
4T & 9 f@TW 8 %o W1, ¥§ WW
8. 50 ¥ wfr fewew we fimer ) wafw
W 6 TEATEN 53 T ¥ qE RA @
MU & 103 oM AL af
or a8 # 50 feet are @@t &
100 fea &1 ux fewasw ar & T
206 Fo ¥ @5 feaes w g *¥ WX
5T 8. 5008 wfa feyew 1qg &ve7 §
w fiear & fore® gra & s A ¥ w10
oy W oWy rimmw fem ¥
&g sy &0 ¢ & aft wgew fw 2o
F1 N g ¢ g fowm ¥ qg
[ w7 WY EfEw s g ey ?
1 TUX WEW ® AN IeTEE G E
7v § ag wrv wawa § fe sgeifon
18 v &Y iy § A7 S owger ¥
@ g X @ AT ¥ =y den-
MIF OIS IR W
I 92 F ¥gA 2 fF IRE @
g ot & A Iwar wef 5 Afam
& wreftm dmr fg &1 S g g
TR w7 fe amt @ @ Sie v an,
wAft w1 7 $fa7 | & qrw wgErwrgar
P e i s wrowm w
forr wwm o R R
«u g, fewn ®1 25 % Tt 0w &
amy faewr wifgg ) St & gams &
W wwTe T AW § weer & dury
& Y grdiaT & &AW oe wE W
& wifige 1

60 %o fex'sw wmx Wt @
Ol v e el gore cufenfe
200 ¥ fidzw it wFATTE 350 v
fzw fawdt § 1 or qz % semeei
W) T BT W | I I B G AN
t fo folt o0 aealare & gie &
gt & WA gy A« Foamr wr
T W A wr 2w v vfNw 17
O wifgy 1 wrr waz o wgx §fa
2y ora Foarai & g XN e by
e} fraw 1 Afwr wr ad ¥ 7y,
TATE B AT QX AR, IFIC
TR TRT AN §owrr ¥ Ter A0
Tretaaeor famar | ® 7T W3 A ARNAIE
AL ANAEF A9 A qA/TH
w% W@ ¥ xAfAR g suar wea a7
waee 7 #1fA% ) & wrwr 3 e Sosas
Y frat & wagdd Y wld ®v warf
qx qarat gt ¥, AT AR W1 I3z
geardy wfasfedt e 97 sramat &
ware g€ &, WG WY A WA FAAT
®C ey afawrfedt # qifer an
fear 1 25 e welt arft & w §
WY SqrET qaret 8 WA &

OF AT ISIIRT WOWIT WIT
R wagsi w1 W) 35 N aw w
wivw §1 W & wmw § feowng
wdranter A et waw agw waA
o arfast W) v & fad fras 99
w1 ¥ aw | Afer afe wrewe # W
7 X wHirew sor Wt aw § O
foarat & O MY W Wy
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wreaTh & T e WY, KA ©
wwr wrg ) wre wre srefaat o v
wi &Y ey frfwy ot otz ary o)
aw WA & qw eyt wr ahafdy
fear wma, sTCE™ W owAT {ATERT
o femr ww, o s s gofr aft
&1 o qaifar 7 T T fRar A
W Ieqrawt w7 wfafafe & faar wm
T W7 AATCRT A T TARGL |
ag wREIET g, wesrdenTer aft)
AEIHT Ty ot Fwrder a1 aa
w7 frar v @, zedifore 7 arr sorer
fEqm 78 ¥ | g W NITHF I
¢ at famr ofrasTe §Y ATy werw o
faza & ar Wi A qLEmR<t 7 A
IR F wha U | FfeA @ qradT a4
&t WA ft A R A w4
|

qmR WA ¥ a7 FIT §F A
et ot & vt & N qrrd N =0
¥ faa® WA W WL A S JH AT
gt ot 1 Tt 16 T W EF @A AT
ST W AvE oy v 7 w8, 50
74 wfa frew s o § St eE
60 To fawzy wafy avare & faedt
2 600 %o xfx fegzw & wra & 1 fraar
qrer wry faw aret o femr @ @
ox fawzer il 9T) T g2 & WA
T T Fonier aw A § )

wafols s 3t & wer wrger g e
wre Ty € wft @ fo@
vt Wy ¥ e T | WO

T & aft g drer g ¥ e
% g 1 ag vgw ¥aw Faer wrfears &
war &% & fodr B, o7 38 2@
w7 A T ¥ qodr ary " ;;
wE

MR. CHAIRMAN: Now, for this
debate 5 hours have been allotted.
The debate started at 1.50 PM. So,
I think, we will sit upto 6.50 P.M
and then decide whether we extend
the time or not.

Shri N. N. Pandey.

1800 hry .

wit aefeg arcraw gty (7reage)
aaafy 3t, & I Wit - forr WAL
& vt fgeat ST qgTEad @ e ¥ o
qg gana w sifax w1 3 foe 1 3777
weg Jgoq R g WA A Ti & xiczroaey
7 R TAM Y, N ® T W
FATIT A A ARG TATCY TOWA
frai #t wAA 6 3te TOF 7 Fieq
TR qed TQUT R, @F At A
WIAE wATeT X w30 vF0 38 X aiw 37
featE & qa¥ & Wz g4 ANT T T4
gframgr ea® fe Mgt wAa4 ¥
AT wATY Y g A XA A
RrqrdYer @ W 78 ILATT B AR
I FqTIEATA WY VAT ¥ AQ04T AT
nqr feamt atr wd7 @/, ¥f ¥
34 qAFE qfearct A @i A wast
Irawn I aNPI K WY
wat pre v g, ¥4ffe fdaey w0
1§ Wit wirew & A% o wedh gt
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[« lti‘w i)
a7 ft o o Qfar ¥ gt AewTr i,
g ow {E g qwRa § fe O foater
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TR e wifgn ) ag A wgd Efw
wifsfen grar w1 @10 AEHE W T
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T ® e fear @ f5 wer oAs
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ITRY AT AT Afgy, IAA A&V
& g frar wmr =ifgn Afe q wmr
& TR NICHA KT HF | G441 0% 7A 2
fr wrgaz i faqr a1 rFarTa
& oA =g

o% & ¥g Tm@ w1 Fgar g OV s
¥ g oft JSitET % Frer Wi ger
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7% AR IEA FHWT T F qgy
fear a1 xS € a1 a¢ e
o o1 fy fog ag & O fasy &
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Ty a7y § ) 99 WY ol
oft fargy TEY & Wl AR wrew

¥ qoft wirefre et ¥ ag v i,
Mﬁlﬂitqﬁwmﬂm wmy
v §, wrarfue wre oft wig f wic
XUEY sarr ¥ wd gq o W yw 9
fawrz wom wifgg | g ag dwar wifge
fis firw aTg } ¥ Wiy & qre, qagd
® |9 aq7 gAY ¥ e gw 4w
sTasd 1 & arfeard & qqey e
o g 157, 1973 %1 g7 whom
Nt N folz o1k AT ¥ v W
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AT AT W) fH R A %
forg o sz1# wifed | A @ T wrw
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g M AMAATEANT K ALY 727 W5
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a7 AT FrgAT feo mr € g v 9w 5
Y 51 #r¢ O T 2 2 R wa
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feara, 7¥gT, A0 %1 w7-97 T@ WA %1
AT §T 27 § f5 qrfrde aar qowrv
1T ¥ qreaTeT I9%) A A <@ ¥, s
T FX AT X E) 1969 ¥ weak ®
SNEATH qTH GAT AT | AT XAW WY ORI
7 faw a7 %% ta® goew ¥ g o
qr 1 ax ft wawmfy faerdt ap &
E R ¥ | v R qw ey sy

i frol w1 o @t W
ﬂfuiﬁtmmmu'ﬂ|
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IR &7 fam wiy s & oY wrad e
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some hon, Members rose—

womels. vl : faw  wrela
gegi kK arr A qva &, O av gy WY
xars | o few a1 §L )

W cops. Al (W)
yroln agw, w9 ¥ agd o Jwcd
&, 37 & ag o %Y 7f o} fe foret 3oy
¥ fiw ¥ yae frer & I %Y A
¥ yex Wy fagr ard | I w7 QO
i ag a1a )  TTY A=ATT AT TwT
wiwr o argar | o wEe F g
amw WA &) gfw I & ww ¥ ) e
frm Lt fag 7 zern 2 fiw
urT I W wrer €0

fidhte No ATWE  (®ATT)
wanafa wgEw, WA STEE A
2 fir (war geent & ofem & e de
¢, ST I (AW | WY IW AT
sfr 2 affag e g I TA T N
FreY w7AT ¥, AT TN X AW, Wiy
gar? ofiear & WY o ded i

awfaaea: ITw s fe
ot wgEe ®Y Jer 3 wfgg ) SR
7g 0w ¥ fw ot wr w1 faa
L i |

wowe vk foy Wl (IERE)
Yoty agw, R A¥ oxX aw Az R
W g}, g wrx r gw 8 uT 0 WX
ar 43 7

wovhy sthewn . o o W

weere vk fog Wit : ww X wa
el o oy wft & 1 TR N A &
AT g §

wwrafa wEYew ; w1 w17 AT Ay
FfRradmPET wifgr o w
wars WY Taw |

oY ¥ few TIgzE §, § @S9 ¥ AN
AT AT ¥ W W 1 R v
¢ f§ o wAle gEe 99 AEEH
¥ fefiz 3 & aard w1€ 37 T T,
A wag WY ¥ wrqW W7 /4 AT
#1 et Wt famr g )

*SHR! NOORUL HUDA (Cachar):
Mr. Chairman, Sir, all the members
who have participated till now in
this discussion, whether they belong
to the ruling Congress party or to
the opposition parties are unanimous
in their opinion that the Sugar In-
dustry has got concentrated today
in the hands of a few monopolist
groups industrialists. In the last few
years we saw that these monopolists
in Sugar Industry have cornered pro-
fits running into hundreds of crores
of rupees. The Government has be-
come a helpless and silent spectator.
In the ruling party itself several dis-
cussions have taken place on the
question of nationalisation of the
Sugar industry. Within the last two
days the guestion of nationalisation
of the sugar industry and its future
working have been discussed in the
Congress Parliamentary Party. Most
of the members agreed that this in-
dustry should be nationalised. Prac-
tically all members of the Opposition
parties are also in favour of nationsl-
isation of this industry. But, Sir, I
fai] to understand why the Congress
Government, who have got all the
powers in their hands, and whose
Jeaders all the time shout about
establishing a socialistic society amd
‘Garibi hatao’ etc, are still unable to
nationalise the sugar industry. We
who belong to the Marxist Commu-
nist party and other leftist opposition

Tha original speech was delivered in Bengali.
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parties fail to underitand this at all
On the other hand what price is being
paid for sugarcane to the cane grow-
ers? After prolonged deliberations, the
. cane growers are being peid Rs. 8.30
per quintal ie, an increase of &
paise per quintal have been gracious-
1y allowed to the canegrowers. Many
speakers from the Congress party in-
cluding yourselt. Mr. Chairmen
(Mr. Sathe) have pointed out that
the canegrowers are being paid a
meagre price of Rs. 8,50 per quintal
but the price of sugar today has
skyrocketed to Rs. 600 or 850 per
quintal. Moreover Sir, in areas in
the interior, in villages, which are
situated away from the cities, sugar
is not available at less than Rs. 7.00
per KG. I know this situation is
prevailing in the wvillages of Assam.
Why is the Central Government un-
able to remedy this situation? Mr,
Shinde you wil] have to answer this.
We find that the sugar mill owners
have become so emboldened today
that thev are in a position to create
an artificial scracity of sugar in the
market as a result of liberalisation
of excise rebate on sugar. They can
supply sugar to the blackmarketeers
and can raise the price of sugar as
they will. The Government have
given them a free licence to sell 30
per cent of their production in the
open market. As a result of this,
the monopolist sugar magnets have
earned hundreds of crores of rupees
as profit within ‘the last 2 or 3 years.
Sir, sugar is an important item of
earning foreign exchange, Last year
our country have earned Rs, 260 croreg
as foreign exchange through the ex-
port of sugar,” But look to the piti-
able condition- of the sugarcane
growers. The hon. Members from
Uttar Pradesh, Bihar and Maharash-
tra have enumerated the migerable
plight of the canegrowers In those
States. Mr. Chairman, Sir, you also
pointed out this aspect In your speech.
Therefore, if we want to produce
sufficient sugar for export to .. earp

foreign exthange, we shall have to

of the sugar barong. n.rmf. .
as the Bhargava Todwnisol* has
opined, although = all the, - membars
of that Commission were not unani-
mous in their opinion, that the gugir -
industry has got to be nationalised it
we want to incresse production of
sugar for earning foreign exchange,
for allowing just and remunerative
price to the canegrowers and to pay
legitimate and proper wages to the
workers in the factories. The above
objectives cannot be achieved it the
suger industry iz allowed to remain
in private hands, This has been
stressed today by the Members on
both the sides of the House and the
Bhargava Commission has also re-
commended this step. So why is the
Government hesitating? It is indeed
surprising that when a large section
in the ruling party, all the opposition
parties in Parliament, different poli-
tical parties and organjsations out-
side Parliament are all demanding
takeover of the sugar Industry by
the Government, the Government is
not responding. Why is it s0? Is it
because the ruling party has collect-
ed crores of rupees from these sugs:
tycoons during the last U.P, elections
and they hope to colleet much more
from these monopolists to inflate
their election funds for the coming
elections in 1975 or 19767 That is
why the Government inspite of hav-
ing all the powers in their hand:
are reluctant to nationalise the sugsr
industry and are allowing the sugar
barons to make profits of hundreds
of crores of rupees, Even in this
critical time, the Government is nel
spelling out a clear cut policy aboul
the future of the sugar industry be-
cause they are totally under the in-
fluence of these tycoons ‘ss they are
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ernment and the Bureaucrats are de-
priving 'the camegrowers of crores of

tbem. That is why we are demand-
ing immediate nationalisation of the
sugar industry. We also demand that
the statutory minimum price of cane
which is at present fixed at only
Rs. 8.50 per quintal should at least
be doubled. The wages of the wor-
kers employed in the sugar industry
should also be considerably jncreas.
ed keeping in view the rapidly in-
creasing cost of living.

I, on behal? of my party demand
immediate radical land reforms for
which the Congress party had been
agitating sinece the pre-independence
days. For want of proper land re-
forms the States of U.P. and Bihar
have remained undeveloped and
backward till this date. 1 also de-
mand that the sugar cane cultivators
must be given ownership of the Jand
that they cultivate, Land reforms
must be carried out without delay
and without paying any compensation
to the landlords.

Mr. Chalrman, Sir, T will conclude
by saying that the Congress Govern-
ment is today ruling the country
with an absolute majority. If on
account of this they think that they
can afford to ignore the just demands
of the workers and cultivators and
other poor masses in the country and
cAn go on ruling the country by
pleasing the monopolists and the big
industrialists, then I will say that
they are living in a fools' paradise,

Sir I will reiterate that the sugar
industry should be nationalised with-
out delay, A fair and remunerative
price must be paid to the cane-
growers. The workers in the sugar
mills must be paid better wages &nd
lastly the canegrowers must be given
ownership of the land than they
cultivate, Immediate land reforms
must be undertaken for this purpose..

SHRI M. RAM GOPAL REDDY
(Mizamshad): The whale policy of the
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Government iz misunderstecd, I am
sorry to say that persons who had
not seen sugar fields or sugar mills
have been meaking gpeeches here.
The poliay pursued by Government
from 1933 to 1974 is the best policy.
In 1953 sugar production was 10 lakh
tonnes and in 21 years it has gone
up by 450 per cent. There is a
controversy in the House and in the
country whether the sugar mills should
be nationalised or not, I want ¥
say that factories which had not heen
working according to the rules and
regulations and instructions of the
Government should be taken over and
nationalised without compensation.
But the factories which had been run-
ning well, paying the growers proper-
ly and paying the sharcholders slso
I addition to paying Governmrnt
taxes should be treated on a different
footing. Every year these factories
contribute Rs, 200 crores by way of
excise duty and Rs. 200 crores by way
of mcome-tax., The Ogposition
barties want to push the ‘Government
so that even such factorfes might be
naionalised and some blunders mght

he committed 5o that they can take
advantage

SHRI D. N. TIWARY: Even yOur
party Members.

SHRI M. RAM GOPAL REDDY:
Those factories which are run on a
sound footing must be protected and
there must be a rdeclaration by 1the
Government that {actories which are
efficiently managed, which way the
workers according to the wage board
rules angd regulations wili not be
nationalised for ten years to come.

In that case, they will modernise
the factories and they will have more
recovery and more extraction. Prof.
Dandavate was very much concerned
about recovery. I am glad that he
has studied the subject well before
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So far as the modermsation of the
sugar mulls 18 conceraed, parts of the
machinery haye to be replaced every
day Even the most modern and
ultra-modery machinery requires re-
placement of parts.

MR CHAIRMAN* So, you want the
Government to fake over only sick
mlis?

SHRI M RAM GOPAL REDDY
And also thoge which are vot paying
properly and regularly to the
labourers

Comung to Jdouble pricing of sugar,
1 want to say that sugar 12 the
cheapest available commodity in  this
couniry You cannot get a kilo of
nice, jowar or wheat for Rs 2 whereas
oy can get a kilo of sugar for Rs, 2
70 per cent of the production of sugar
15 being distributed at this cheap rate
to everybody Only these rich people
who have to eat pulab jamur or
laddu have to pray Rs 4 or
Rs 5 per kilo, Even on this 37 per
cenl 1s the excise duty Out of the
remamung profits, the factories are
forced to pay 50 ner cent to the cane
growers as per the recent decision
In fact, our Chief Mimster has direct-
«d all the factories to pay 66 per cent
of the profits to the cane-g-owers

The cost of establishing a sugax
factory has gome up to Rs ¢ crores
to 7 crores from a figure of Rs 1}
crores ‘The Sampath Committee has
made some proposals for helping the
sugar industry Unless those propo-
sals are implemented, no sugar
factory will come into exisience.
‘When the capita] cost for the estab-
lishment of a sugar factory is Rs 6
crores the interest itself will come to
Rs 60 lakhs to 70 lakhs Then, what
about deprecistion? Even if yeu
calculate it at the rate of 10 per cent,
1t will come to another Rs 60 lakhs
Who will anvest that much money
unless he is assured of a reasonable
retwm after all these expenses® We
have to be practical. So, the Ministry
should implement the recommends-
tions of the Sampath Committee,

which are now being tossed from On®
table to anothen

I have not got only praise for
government, I have got a lot of com-
plaints to make and criticiamg to level
against the Government. I have
written to the previous Mini~ter of
Agriculture in the matter Previoualy,
the export of sugar was handled by
the Mimstry of Agricultur» Now it
has been handed over to the STC,
who are under-seling 1t I have got
al} the figure; with me here I will
not quate them I will pass them on
to the Minister ] have written to
the Pruime Minister also in the matter
The STC 18 doing humbug Its
assessment of the market rate 18
wWrong Every consignment it is
under-selling When the Agriculture
Mimstry was handhng this work it
was invitmg world-wise tenders and it
was selling sugar at a very high price
This 15 a very serious matter and the
Government should look into 1t

Coming to the exvort of sugar 1
want to say that we should export 10
lakhs to 12 lakhs of tonnes After &ll,
no man will die for want of sugar, one
wil] die only by rating top much of
sugar I! we can export that much
quantity of sugar, we can earn quite
a good gquantity of badly-needed
foreign exchange What Arab coun-
tries do with oil, we should do with
sugar After all how many people
eat sugar® Only 20 per cent of the
upper strata are eating sugar

Even there are psople who have not
only not eaten sugar but not seen
sugar in this country If you go to
remote villages and ask a poor man
whether he has eaten a ladoo or
gulad jomun, he will say, “No".

PROP. MADHU DANDAVATE. Do
you want the same situation to con~
tinue?

SHRI M RAM GOPAL REDD¥: 2
want that you should not eal Suger.
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SHRI DARBARA SINGH: You want
sthat sugar vhould not reach the people
in the rural areas?

SHRI M. RAM GOPAL REDDY: Not
that. It must preach the rural aress.
Buf it iz not going there. Only the
upper strata of sociery is eating it
sway. Only the upper strala enjoying
the luxury of suger. No poor man
is getting it. Even in the foresecable
future, the poor man is not going to
get it. The rich people should be
starved of sugar so that the poor
people get 1it. If the poor man ls not
getting, why should a rich man get
it? That is my contention,

The rich man gets it so cheap. The
poorman does nol get even jowar at
Rs. 2/- a kilo.

MR. CHAIRMAN: You want that
for the rich people, the price of sugar
should be increased,

SHRI M. RAM GOPAL REDDY. Yes.
Then, 1t must be exported so that we
can earn more foreign exchange, I
come from a place where 10 lakh
tonnes of sugarcane i1s grown. We are
producing 1 lakh tonnes of sugar. For
the last 32 years, ] am there. If to-
morrow vlectiong come, wo will sec
whg will come through. I have gol
a mandate from fhe penple, the cane
growers, They have asked me tu rel
Rs, 150 r per tonng, not more than
that. We are not going to worry
about the price of wurea and other
things. even if they are supplied at
Rs. 103/- per bag. But full require-
ments must be met. 1 am ready to
lake it 1 huve a written statement
from them. Our Chief Minister has
sald that he is going to arrange tor
Rs, 120/. per tonne plus 66 per cent
of the gross profit nf the company.
T hope, Mr. Shinde will help us in
getting Rs. 10/- more. I am nut go-
ing to ask for Rs. 175 or Rs. 250.

Wt Tmene Wl (ge)
WY A1 Wiy arfees €Y, wa A g o

Wt qwe T witerm ¥ wiw X
wfy awr dwT )

ot % &% QT e 120 §o TN
1 OYE WY N W ¥ Py o
fafreer ¥ wratwm fear § ol =
WTATAT 66 TTHc Wi Miwe X 7 A
freroi W1 Tt €, Qv foroig frar 20
120%0 % AT 130%0 WET M &7
gar fod % & amT 4 Ot fRT 150
®o q7 ZA Qe T oTXH P72 7T ATER
56 q¥Az Al wATRT |

Wo Qe Qoo WERAT (RITTSTH )
gAY, qF I TAEST ¥ ¥ o34
feag oz mgrt AR 1479 0 &
EEEY % R waE 33 7 2
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grm o avaf & 1969 7 FTAT F1 97T
mRmAtEm A 1@ R (=
Qi A1 T wRf-ar awar & 5 6 e
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oA ara  ars w43 1 i (77 i
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¥ agT TAH W AwHAT F T
w17 §, o e g Ot o AT
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PROF MADHU DANDAVATE As
a member who has inftigted this dis-
cussion, [ fully agree with this senti-
ment

MR CHAIRMAN
hands of the House,

I am n the

SHRI JAGANNATHRAO JOSHI
(Shajapur) Government 15 i1n wo
minds It cannot give a categorical
reply whether to nationalise or not
to natfonahise Let 1t spill over

SHRI BHAGWAT JHA AZAD 1
support this There are a large
number of Members They ghould
alse be given a chance In the next
Sesmon
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ot vt Wt wefr Wi
foay gaeg awY ¥ 7

garefa afiew e ¥ 4
AT wTRa I ¥ 17 gew qHr R 1
g7 A7 qFEq I qfw fyaz W &,
o7 uat fafaser ama &y o dtear
8, W\ mradg qze & Yarg ¥ 8,
AT &Y g% w21 7 92 7 oy feweww
@R ALY ®7 QAT | 77 W gAA B
f¥ w17 dor7 7 £ wraw Fear Fra g4
FATTEITIN R

SHRI S P BHATTACHARYYA

{Uluberta) We have to anive at
considered conclusions after o full
discussion We may carry 1t over to

the next session

€8 JAAG ATRT WA qUA W
O e frar sg o

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (Shn
Annasaheb P Shinde) We have no
objection

ot TrRTRATT A : O AT AT
g7 Afay. faq wm wam g
¥ Afea v g% W A g
AAT Y 37 &1 A 17 w7 AT 3

wnafa sflee 77 W19 wig A7
qr W ffeT o

SHRI P G MAVALANKAR
(Ahmedabad)* I entirely agree with
the view expressed But I think the
debate as 1t has developed has shown
that I am the only one left out from
these Benches.

MR CHAIRMAN: No, no,
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SHRI P. G. MAVALANKAR: I am
not going to make a speech.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): We agree to carrying this
discussion over to the next session.

SHRI P. G. MAVALANKAR: 1
quite appreciate that it be carried
over to the next session in view of the
fact that there are a large number of
members wanting to speak and it is
no use having a thinner and thinner
and exhausted House going through
a ritual. But my submission was
only this that I find that in the debate
today it has so happened that from
the Opposition Benches, I am the
only person left out.

MR CHAIRMAN- I have a spemal
reason for allowing Shr: Mavalankar.
I will allow him to speak for 5 -14
minutes today and then we will carry
over this Jiscussion to the next ses-
sion.

SHRI P. G. MAVALANKAR: I am
indeed grateful to you and the House
for the generusity shown to me and
Fiving me permission to speak for
5—7 minutes. I shall try to complete
my observationg within the stipula-
ted time Hmit. 1 am sure the House
is very grateful to our two friends,
Prof. Dandavate and Shri
Guha, for having initiated this impor-
tant debate that has taken place dur-
ing this current, hot, hectic winter
session of the Lok Sabha,

Various points of view have been
expressed and pros and cons have
been gone into. But the whole poini
is that the entire story of the sugar
industry in our country is a very
very bitter story. It ig bitter hecause
it is full of exploitation, exploitation
of the cane growers, of the workers
and of the consumers.

Because 1 do not want to cxceed
my time limit. I shall only say, with-
out quoting, that the Bhargava Com-
misslor has gone into the question in

Samur

Report
fairly extensive detail. I shall mot
read out the terms of reference which
are very wide and comprehensive,
The Commission have themselves
made u very gnod study of the various
aspects.

If you want to mitigate economic
backwardness generally and particu-
larly of States like UP and Bihar,
nationalisation of the sugar industry
seems to be the only effective and
practical way of doing il. I find that
even from the point of augmenting
production and making it better with
a view to sending sugar for export,
it will be in the interest of the sugar
ndusiry itself that it is nationalised
by Government. 1 say this because
the industrialists themselves are not
very eager to develop the sugar in-
dustry as such. They have practically
no stakes in their own plants. it they
had any stakes, they would not have
allowed the machinery to go junk
they would not have ignored research
and development and they would not
allow their own huge profits to be
reinvested in some other industries.

Now, we arc not demanding na=-
tionalisation from any doctrinaire
angle or from any committed atti-
lude, but because nationalisation is
a means, not an end. One has to
restore the human values; man should
be treated as 3 man. What is re-
quired in the sugar industry? We
have no illusions that nationalisation .
will by itself do the trick and achieve
everything., Nationalisation a8 a
means will  straigthen out many
things in the sugar industry and will
clear the polluted atmosphere. I was
therefure wondering why the Gov-
ernment are hesitant or divided on
this issue. Surely, nationalisation is
no panacea for any or all ills. We
are mindful of the fact that nationa-
lisation can lead to bureaucratisation
and even lead to statism and guite
often statism may be fatal Having
said that, I should submit that Bhar-
gava enquiry tells us that unless you
take the whole thing seriously and
earnestly and make the cane grovers,
workers and consumers feel that they
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have meanmngful nvolvement and
participation in the whole indusiry
nothing much fruitful or goed wnll
1esult That 15 why I want ,0 con-
clude by saying that the political
freedom which the country 1s having
for the last 27 years should have not
only politica] but also economic and
social content, there should be a cer-
tin speed with which we should want
to approach towards the egalitaiian
society As vou yourself Mr Char-
man, said earlier in the debate today,
apeaking from these benches that it
should be viewed from the humon
angle, I feel and urge that man should
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be made to hve like a man We want
this industry to be restored, not to
the people who were rtunning
it wathout any interest but to the Gov-
ernment with a view to using this as a
means—not 1n a doctrinair or politi-
cal and 1deological sense—as that 18
the only effective way out of the diffi-
culty 1f that 1s done I am quite sure
that freedom will have economucal
and social content ipart from political
content
1920 hrs

The Lok  Subha then adjourned
tll Elcrcn of the Clock on Friday,
December 20 1974 Agrahayana 29
1896 (Saka)



